
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

Appeal no.33/2025 

(I.LA No 314/2025) 

RSA Dynamic Motors LLP 

.... Applicant 

Versus 

State of Punjab 

.... Respondent(s) 

With 

Appeal no. 34/2025 

(I.LA No 315/2025) 

RSA Dynamic Motors LLP 

Sr. | 

| No. | 

Reply of Er. Rantej 

dated 30.04.2025. 

| Annexure-R-2/A 

| A copy of consent to operate granted under the Water 
(Prevention & Control of Pollution) Act, 1974 to RSA 
Dynamic Motors LLP. 

g Annexuré-R~2/B e 

A copy of consent to operate granted under the Air 
(Prevention & Control of Pollution) Act, 1981 to RSA 
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| Punjab Pollution Control Board in compliance of order 
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Annexure-R-2/C 
A copy of show cause notice issued vide letter no. 2363-64 
dated 31.07.2024 for refusal of authorization applied under 

the provisions of the Hazardous and Other Wastes 

(Management and Trans boundary Movement) Rules, 2016. 

2324 

Annexure-R-2/D 

A copy of the proceedings of the hearing held on 
08.08.2024 under Senior Environmental Enginecer of the 
Board and issued vide letter no. 2529-30 dated 12.08.2024 

25-26 

Annexure-R-2/E 

A copy of the authorization granted under the Hazardous & 

Other Wastes (Management & Trans boundary Movement) 
Rules, 2016 vide no. HWM/Fresh/SAS/2024/25929322 
dated 11/10/2024, having validity upto 30/09/2026. 

Annexure-R-2/F 

A copy of show cause notice for revocation/cancellation of 
“Consent to Operate' granted under the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 issued vide Board's letter no. 

5016-17 dated 03.01.2025. 

Annexure-R-2/G 

A copy of the proceedings of the hearing held on 

13.01.2025 under Senior Environmental Engineer of the 
Board and issued vide Board's letter no. 5478 dated 
23.01.2025. 

Annexure-R-2/H 

A copy of the letter no. 5536 dated 24.01.2025 vide which 

consent to operate granted to the appellant unit under the 
provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 was revoked by the Board. 

10. Annexure-R-2/1 

A copy of the letter no. 5538 dated 24.01.2025 vide which 
consent to operate granted to the appellant unit under the 
provisions of the Air (Prevention & Control of Pollution) Act, 
1981 was cancelled by the Board. 

T Annexure-R-2/J 
A copy of letter no. 5547 dated 24.01.2025 vide which 

authorization granted to the appellant unit under the 
Hazardous & other Waste Management Rules, 2016 was 
cancelled by the Board. 
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12. | Annexure-R-2/K 43-45 
A copy of the notice issued vide letter no. 5911 dated 
07/02/2025 u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 and 31-A of the Air (Prevention & 
Control of Pollution) Act, 1981 for hearing before Chief 
Environmental Engineer of the Board on 21.02.2025. 

13. | Annexure-R-2/L 46-49 
A copy of the proceedings of the hearing held on 
21.02.2025 by Chief Environmental Engineer of the Board 

and issued by the Board vide letter no. 6278 dated 
27.02.2025. 

| 14. | Annexure-R-2/M 3= B 50-51 
| | A copy of visit report prepared by the visiting officer during 

| visit on 05.03.2025 and 25.03.2025. 

15. | Annexure-R-2/N 52-57 
A copy of the order dated 10.03.2025 passed by the 
Appellate Authority in the appeal filed by the appellant 

under the Water (Prevention and Control of Pollution) Act, 

1974, which was conveyed vide letter no. 

99/SLO/AA/2025/898-900 dated 07.04.2025. | 

16.  Annexure-R-2/0 | 5863 
A copy of the order dated 10.03.2025 passed by the | 

Appellate Authority in the appeal filed by the appellant 
| under the Air (Prevention and Control of Pollution) Act, 

| 1981 which  was conveyed vide letter no. 
99/SLO/AA/2025/903-905 dated 07.04.2025. 

Date: 0 2|o#| 202 % QM’“\ &AW 
Place: ’ (Rantej Sharma) 

o N.d'r’ Environmental Engineer, 
Punjab Pollution Control Board, 

Regional Office, SAS Nagar. 
On behalf of Respondent no. 2 Punjab Pollution 

Control Board 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

Appeal n0.33/2025 

(I.A No 314/2025) 

RSA Dynamic Motors LLP 

.... Applicant 

Versus 

State of Punjab 

.... Respondent(s) 

With 

Appeal no. 34/2025 

(I.A No 315/2025) 

RSA Dynamic Motors LLP 

.... Applicant 

Versus 

State of Punjab 

.... Respondent(s) 

Affidavit of Er. Rantej Sharma, Environmental Engineer, Regional 

Office, SAS Nagar on behalf of Respondent no. 2 Punjab Pollution Control Board in 

compliance of order dated 30.04.2025. 

RESPECTFULLY SHOWETH 

1. That the above-mentioned appeals have been filed by the appellant under 

sections 16(a) and 16(c) read with section 18 of the National Green Tribunal 

Act, 2010, thereby challenging the order dated 27.02.2025 issued by the 

- 
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Punjab Pollution Control Board (PPCB) directing the closure of the appellant 

unit and also order the dated 10.03.2025 passed by the Appellate Authority 

dismissing the appeal against the closure order. 

. That vide order dated 20.05.2025 this Hon’ble Tribunal was pleased to pass 

an order that the Punjab Pollution Control Board will file the photocopy of 

the original record and proceedings leading to passing of the order appealed 

against by the appellant within four weeks. 

. That in compliance to the order dated 20.05.2025 of this Hon’ble Tribunal, 

it is respectfully submitted that the appellant unit (RSA Dynamic Motors 

LLP) was granted 'Consent to Operate' by the Board under the Water 

(Prevention &  Control of Pollution) Act, 1974 vide no. 

CTOW /Fresh/SAS/2022/20045279 dated 10/10/2022 and under the Air 

(Prevention &  Control of Pollution) Act, 1981 vide no 

CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, both having validity 

upto 30/09/2026 for operation of for Servicing / Washing of Vehicles 30 

Numbers/day, subject to certain conditions along-with following additional 

conditions that 

i. The main developer (ie. M/s Tricity Trade Tower Developed by GS 

Promoters & Developers) shall get its Environment Clearance 

revised / amended from the competent authority regarding the 

service station. 
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ii. The project proponent shall install the water meters at various 

points on its provided arrangement for the recirculation of washed 

water and maintain the record of water meters so as to verify the 

zero discharge. 

A copy of consent to operate granted under the Water (Prevention & 

Control of Pollution) Act, 1974 is enclosed as Annexure R2/A and a 

copy of consent to operate granted under the Air (Prevention & 

Control of Pollution) Act, 1981is enclosed as Annexure R2/B. 

4. That the appellant unit (RSA Dynamic Motors LLP) was issued a show cause 

notice vide letter no. 2363-64 dated 31.07.2024 for refusal of authorization 

applied under the provisions of the Hazardous and Other Wastes 

(Management and Trans boundary Movement) Rules, 2016, along-with an 

opportunity of personal hearing before the Senior Environmental Engineer of 

the Board on 08.08.2024. A copy of letter no. 2363-64 dated 31.07.2024 is 

enclosed as AnnexureR2/C. 

5. That the hearing before the Senior Environmental Engineer on 08.08.2024 

was attended by Sh. O.P Sharma, Legal Officer and Sh. Sukhjinder Singh, 

Vice President on behalf of appellant. The representative of the appellant 

stated that the industry has now made agreement with M/s Nimbua 

Greenfield for disposal of Hazardous Waste category of 21.1 i.e. paint sludge 

and category 5.2 i.e. waste filters and started maintenance of the record for 

these category. He assured to comply with the provisions of the HOWM 
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Rules, 2016 in future. After hearing the representative of the appellant, 

officer of the Board, the Senior Environmental Engineerdecided as under: 

1. The project proponent shall submit Bank guarantee amounting to 

Rs. 1 lac as an assurance to comply with the provisions of the 

Hazardous and Other Wastes (Management and Trans boundary 

Movement) Rules, 2016 as well as other Environmental norms in 

future. 

2. The Environmental Engineer, Punjab Pollution Control Board, 

Regional Office, SAS Nagar shall visit the industry within 7 days to 

verify the contentions made by it during the hearing, process the 

case and send its report/concrete recommendations to decide the 

application. 

3. Further action shall be taken after the receipt of the report from the 

Regional office. 

The proceedings of the hearing held on 08.08.2024 were conveyed to 

the appellant vide letter no. 2529-30 dated 12.08.2024 for compliance and a 

copy of the same is enclosed as AnnexureR2/D. 

6. That the appellant unit (RSA Dynamic Motors LLP) was accordingly granted 

authorization under the Hazardous & Other Wastes (Management & Trans 

boundary Movement) Rules, 2016 vide no. 

HWM/Fresh/SAS/2024 /25929322 dated 11/10/2024, having validity upto 

30/09/2026 with a special condition mentioned as under: 

D~ 
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i The main developer (i.e. M/s Tricity Trade Tower Developed by GS 

Promoters & Developers) shall get its Environment Clearance 

revised / amended from the competent authority regarding the 

service station. 

ii. The unit will get its EC amended from MoEF&CC, SEIAA within 2 

months, failing which the bank guarantee amounting to Rs. 1.0 lac 

submitted by the unit shall be encashed. 

A copy of the authorization is enclosed as Annexure R2/E. 

7. That the due to non-submission of revised Environmental Clearance of the 

project, the appellant unit (RSA Dynamic Motors LLP) was issued show 

cause notice for revocation/cancellation of “Consent to Operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 and the Air Act, 1974 

issued vide Board's letter no. 5016-17 dated 03.01.2025 along-with 

opportunity of personal hearing before the Senior Environmental Engineer 

(ZP-1) of the Board on 13.01.2025. A copy of letter no. 5016-17 dated 

03.01.2025 is enclosed as AnnexureR2/F. 

8. That Sh. Sh. O.P Sharma, Legal Officer and Sh. Sukhjinder Singh, Vice 

President attended the hearing before the Senior Environmental Engineer on 

13.01.2025 and stated that they are pursuing the promoter i.e., M/s 

TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS for getting the revised EC and requested to give some time to 

obtain the same. He further assured to comply with the other observations 

i of the visiting officer of the Board. After hearing the officers of the Board and 
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the representative of the project proponent, the Senior Environmental 

Engineer (ZP-1) of the Board decided as under: 

1; 

3, 

The Consent to operate granted to the project proponent under the 

provisions of the Water Act, 1974 and Air Act, 1981 shall be 

revoked/ cancelled. Further, the authorization granted under the 

Hazardous & Other Wastes (Management & Trans boundary 

Movement) Rules, 2016 shall be cancelled being the project 

proponent failed to comply with the conditions mentioned therein. 

Environmental Engineer, Regional Office, SAS Nagar shall encash 

the bank guarantee submitted by the industry amounting to Rs. 1 

lac (One Lakh) immediately. 

Further action under u/s 33-A/ 31-A of the Water Act, 1974 and Air
 

Act, 1981 shall be initiated against the industry for its closure. 4) 

Further action will be taken after receipt of report from the 

Environmental Engineer, PPCB, Regional Office, SAS Nagar. 

9. That the proceedings of the hearing held on 13.01.2025 by Senior 

10. 

Environmental Engincer of the Board were conveyed to the appellant un
it 

(RSA Dynamic Motors LLP) vide Board's letter no. 5478 dated 23.
01.2025 

and copy of the same is enclosed as AnnexureR2/G. 

That the consents to operate obtained by the appellant unit (
RSA Dynamic 

Motors LLP) under the provisions of the Water(Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Polluti
on) Act, 1981 

were revoked/cancelled vide Board's letter no. 5536 dated 24.01.2
025 and 
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11. 

12. 

letter no. 5538 dated 24.01.2025 respectively. A copy of letter no. 5536 

dated 24.01.2025 is enclosed as Annexure R2/H and copy of letter no. 

5538 dated 24.01.2025 is enclosed as Annexure R2/1. 

That the authorization obtained by the appellant unit (RSA Dynamic Motors 

LLP) under the Hazardous & other Waste Management Rules, 2016 was 

cancelled vide Board's letter no. 5547 dated 24.01.2025 and a copy of the 

same is enclosed as Annexure R2/J. 

That as per the decision of the hearing held on 13.01.2025, the matter was 

considered by the Competent Authority of the Board and notice to issue 

directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 

1974 and u/s 31-A of the Air(Prevention and Control of Pollution)Act, 1981 

was issued to the appellant unit (RSA Dynamic Motors LLP) vide Board's 

letter no. 5911 dated 07/02/2025 along-with an opportunity to appear in 

person before the Chief Environmental Engineer (P) Punjab Pollution Control 

Board, Vatavarn Bhawan, Nabha Road, Patiala on 21.02.2025. A copy of the 

letter no. 5911 dated 07/02/2025 is enclosed as AnnexureR2/K. The 

following proposed directions were mentioned in the said notice: - 

i. That the industry shall take all necessary steps to close down its 

operations. 

ii. That the industry shall stop forthwith discharging any effluent / 

emissions from its premises or through any mode. 

iii. That the industry will immediately stop its activities and will not 

restart the same unless all necessary water and air pollution 
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control measures are taken and obtains valid consents of the 

Board. 

That the Punjab State Power Corporation Ltd. authorities shall be 

directed to disconnect the supply of electricity available to the 

industry. 

That DG sets (if any) installed by the industry shall be sealed. 

13. That the hearing before the Chief Environmental Engineer of the Board on 

21.02.2025 was attended by Sh. Harmanjot Singh, Advocate on behalf of the 

appellant. During the hearing, it was observed by the Chief Environmental 

Engineer of the Board that the service station is operating at the site 

without submitting revised environmental clearance required to be obtained 

by the parent project promoter- M/s Tricity Trade Tower Developed by GS 

Promoters & Developers for operation of the unit, in-spite of ample time of 

more than 2 years. After hearing the appellant and the officer of the Board 

and considering the record, the Chief Environmental Engineer decided as 

under: 

That the industry shall take all necessary steps to close down its 

operations. 

That the industry shall stop forthwith discharging any effluent / 

emissions from its premises or through any mode. 

That the industry will immediately stop its activities and will not 

restart the same unless all necessary water and air pollution 
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14. 

control measures are taken and obtains valid consents of the 

Board. 

4. That the Punjab State Power Corporation Ltd. authorities shall be 

directed to disconnect the supply of electricity available to the 

industry. 

5. That DG sets (if any) installed by the industry shall be sealed. 

The proceedings of hearing held on 21.02.2025 were conveyed to the 

appellant vide letter no. 6278 dated 27.02.2025 and a copy of the 

same is enclosed as Annexure R2/L 

That the appellant unit (RSA Dynamic Motors LLP) was visited by the officer 

of the Board on 05.03.2025 and DG set as well as washing section was 

sealed in the presence of the representative of the appellant. The unit was 

again visited on 25.03.2025 and representative of the appellant unit 

informed that they do not have connection from PSPCL and have taken sub- 

meter from the Tricity Trade Tower. Accordingly, in presence of the 

representative of RSA Dynamic motors LLP and Tricity Trade Tower, sub- 

meter of electricity supply of the project proponent was sealed. A copy of 

visit report prepared by the visiting officer during visit on 05.03.2025 and 

25.03.2025 is enclosed as AnnexureR2/M. 

.That aggrieved by the orders of closure passed by the Board as explained in 

above, the appellant has filed appeals before the Appellate Authority 

constituted by the Government under the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. 
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10 

The appeals were heard and rejected by the Appellate Authority after 

hearing the appellant as well as the officers of the Board by passing orders 

dated 10.03.2025. Relevant extract of para no. 8 & 9 of the order dated 

10.03.2025 of the Appellate Authority is reproduced below for kind perusal. 

“8) After consideration of the entire facts and circumstances of 

the case, it is clear that the project has to make compliance of 

the conditions of the Environmental Clearance and without 

Environmental Clearance, the service station cannot be 

operated by the appellant in the car showroom at the present 

site. I do not find any reason to interfere in the order passed by 

the Board, hence, the appeal filed by the appellant is declined. 

9) Howeuver, if the operation of the showroom (without service 

station) is permissible at the present site then the appellant 

shall apply for the Consent to Operate of the Punjab Pollution 

Control Board under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and Air (Prevention & Control of 

Pollution) Act, 1981. The Board is directed to decide the 

consent application on merits Pollution) Act, if filed by the 

appellant.” 

The order dated 10.03.2025 passed by the Appellate Authority under the 

Water (Prevention and Control of Pollution) Act, 1974 was conveyed to the 

parties vide letter no. 99/SLO/AA/2025/898-900 dated 07.04.2025 by the 

office of the Appellate Authority and a copy of the same along with copy of 
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16. 

11 

order dated 10.03.2025 is enclosed as Annexure R2/N. The order dated 

10.03.2025 passed by the Appellate }\uthority under the Air (Prevention and 

Control of Pollution) Act, 1981 was conveyed to the parties vide letter no. 

99/SLO/AA/2025/903-905 dated 07.04.2025 and a copy of the same along 

with copy of order dated 10.03.2025 is enclosed as AnnexureR2/0. 

That the deponent kindly be allowed to place on record the above reply along 

with copies of the record for kind consideration of this Hon’ble Tribunal. 

G, 
Place: Sm; Nudwt_ Deponent 

5 . (Rantej Sharma) Dated: oz\o’-;l 2908” Environmental Engineer 
Punjab Pollution Control Board 

Regional Office, Mohali 
(On behalf of respondent no. 2) 

VERIFICATION: 

Verified that the contents of paragraphs 1 to 15 of the above 

reply by way of affidavit of the deponent are true and correct to my 

knowledge as derived from the official record. Para no. 16 is prayer. No part 

of the above affidavit is false and nothing material has been kept concealed 

or suppressed therein. 
A 

Qfifl &«mm'\ 
pPlace: S Naabo(_ Deponent 

s - (Rantej Sharma) 

Datnds 02'\ o:}\ et Environmental Engineer 
Punjab Pollution Control Board 

Regional Office, Mohali 
(On behalf of respondent no. 2) 
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f2= Arnexune R2 /A 

PUNJAB 

-y 
A\ | /4 

Office Dispatch No : 

02254592130 Industry Registration 1D: 

To, 
Ranjeev Dahuja 
H.no. 76, Sector-7, Panchkula, Haryana 
Mohali,Sasnagar-140603 

Subject: 
discharge of effluent. 

Registered/Speed Post 

PUNJAB POLLUTION CONTROL BOARD 

Zonal Office-I, Vatavaran Bhawan, Nabha Road, Patiala 

Website:- www.ppeb.gov.in 

20045279 

Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for 

With reference to your application for obtaining 'Consent to Operate’ an outlet for discharge of the effluent u/s 25/26 
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit 
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this 
Certificate. 

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry 

| Consent to Operate Certificate N 

| Date of issue : 

| CTOW/Fresh/sAs/2022/20045279 
10/10/2022 

| Date of expiry : 30/09/2026 

| Certificate Type: Fresh 

2. Purticulars of the Industry 

| Name & Designation of the Applicant Ranjeev Dahuja, (Partner) 

Address of Industrial premises 

| Capital Investment of the In 

_ Category of Industry 

Type of Industry 

Scale of the Industry 

| Orange 

| generation less than 100 KLD™ 

Rsa Dynamic Motors Lip, 
Ground Floor, Tricit 
Teshil Mohali, Distt. Sas Nagar, 

| Mohati,Sas Nagar-140603 

Trade Tower, Zirakpur-patiala Road, 

97.99 lakhs 

2018-Automobile servicing, repairing and painting 
(excluding only fuel dispensing) having waste water 

| Small _ 
| Office District | Sas Nagar 
| Consent Fee Details 

Yame with quantity per day) 

| Products (Name with quantity per day) 

| By-Products, if any,(Name with quantity per day) 

| Details of the machinary and processes 

Rs. 6100/~ vide UTR No.NO11221789662889 dated 
11.01.2022 

Servicing / Washing of 30 no. Vehicles _ 

4s per application n0.20045279 

is is computer generated document from OCMMS by PPCB" 

Rs. 28800/- vide R. No. 434606041 dated 29.09.2022 

_| N.A. being service station 

e et ] 

4| 

Rsa Dynamic Motors Llp,Ground Floor, Tricity Trade Tower, Zirakpur-patiala Road, Teshil Mohali, Distt. Sas Nagar,Mohali,Sas Nagar, 140603 
Pagel 
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| Details of the Effluent Treatment Plant 

| Mode of Disposal 

ETP installed for the treatment of trade effluent 

Domestic Effluent @ 1.6 KLD - After ETP, recirculate 

i Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the PPCB/ 

| Control of Pollution) Act, 1974 MoEF&CC from time to fime. 

2 
107102022 

( Kuldeep Singh ) 
Environmental Engincer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

Endst. Dated: 

A copy of the above is forwarded to the following for information and necessary action please: 

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. It is requested to visit the site to 

monitor the ETP as well as verify the zero discharge claimed by the workshop and verify the mode of disposal and send the 

A 
101102022 

recommendation. 

( Kuldeep Singh ) 
Environmental Engincer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

“This is computer generated document from OCMMS by PPCB" 

Rsa Dynamic Motors Llp,Ground Floor, Tricity Trade Tower, Zirakpur-patiala Road, Teshil Mohali, Distt. Sas Nagar,Mohali,Sas Nagar, 140603 

Page? 

205



F[i= 

18. 

19} 

20. 

21, 

TERMS AND CONDITIONS 

GENERAL CONDITIONS 

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for 
getting loan from the financial institutions. 

The industry shall apply for renewal/further extension in validity of consent atleast two months before 
expiry of the consent. 

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the 
prescribed standards as applicable from time to time. 

The industry shall plant minimum of three suitable varietics of trees at the density of not less than 1000 trees 
per hectare all along the boundary of the industrial premises. 

The achicvement of the adequacy and cfficiency of the effluent treatment plant/pollution control devices/re- 
circulation system installed shall be the entire responsibility of the industry. 

The industry shall ensurc that the Hazardous Wastes generated from the premises are handled as per the 
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as 
amended time to time , without any adverse effect on the environment, in any manner 

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of 
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the 
industry shall deposit the samples collection and testing fee with the Board as and when required. 

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th 
June of every year. 

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/ 
modernization has been carried out during the previous year otherwise the industry shall apply for the varied 
consent. 

During the period beginning from the date of issuance and the date of expiration of this consent, the 
applicant shall not discharge floating solids or visible foam. 

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to 
the industry from the date of such amendments/revisions. 

The industry shall not change or alter the manufacturing process(es) so.as to change the quality and/or 
quantity of the effluents generated without the written permission of the Board. 

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or 
result in violation of the standards lay down by the Board shall be rted to the Environmental Engineer, 
Punjab Pollution Control Board of concerned Regional Office i jately failing which any stoppage and 
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation 
of the conditions of consent. 

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream 
of final outiet (s) out of the premises of the industry for measurement of flow and for taking samples. 

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent 
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer, 
Punjab Pollution Control Board of the concerned Regional Office. 

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity 
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the 
Board regarding regular and proper operation of pollution control equipment. 

The industry shall provide online monitoring equipmentiz%s for the parameters as decided by concerned 
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable. 

The pollution control devices shall be interlocked with the manufacturing process of the industry. 
The authorized outlet and mode of disposal shall not be changed without the prior written permission of the 

Board. 

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental 
clearance granted to it as required under EIA notification dated14/9/06, if applicable. 

199 

The industry shall not use any unauthorized out-let(s) for discharging cffluents from its premises. All 
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of 

issue of this consent. 

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act, 
1 

“This is computer generated document from OCMMS by PPCB” 
Rsa Dynamic Motors Lip,Ground Floor, Tricity Trade Tower, Zirakpur-patiala Road, Teshil Mohali, Distt. Sas Nagar, Mohall Sas Nagar, 140603 
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23. 

24, 

25. 

28. 

29. 

30. 
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34. 

35, 

36. 

37. 

38 

39. 

40. 

41 

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the 

industry and shall monitor its effluents:- 

(i) Once in Year for Small Scale Industries. 

(ii) Four in a Year for Large/Medium Scale Industrics. 

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running 

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board 
by the 5th of the following month. 

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of 

cffluent treatment plant within one month and shall maintain the record of the daily reading and submit the 

same to the concerned Regional Office by the 5th of the following month. 

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of 

the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 

as amended from time to time. 

The issuance of this consent docs not convey any property right in cither real or personal property, or any 

exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, 
nor any infringement of Central, State or Local Laws or Regulations. 

The consent does not authorize or approve the construction of any physical structures or facilities for 

undertaking of any work in any natural watercourse. 

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieye the 

applicant from any responsibilitics, liabilities or penalties to which the applicant is or may be subjected 

under this or any other Act. 

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of 

septic tank. 

‘The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance 

with the terms and conditions of this consent is prohibited except. 

(i) Where unavoidable to prevent loss of life or some property damage or 

(i) ‘Where excessive storm drainage or run off would damage facilities necessary for compliance 

with terms and conditions of this consent. The applicant shall immediately notify the consent 

issuing authority in writing of each such diversion or bye-pass. 

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents 

from its industrial premises. 

The industry shall comply with the code of practice as notified by the Government/ Board for the type of 

industries where the siting guidelines/ code of practice have been notified. 

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of 

waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from 
entering into natural water. 

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum 

extent the treated effluent in processes 

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of 

re-circulation system/ cffluent treatment plant. 

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and 

outside the industrial premises during rainy scason and no demand period. 

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with 

terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in 

writing of each such diversion or bye-pass. 

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water 

for application on land for irrigation along with the crop pattern for the year. 

“The industry shall ensure that the effluent discharged by it is toxicity free. 

The industry shall not irrigate the vegetable crops with the treated cffluents which are used/ consumed as 

raw. 

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to 

recover oil & grease from the effluent. 
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43. 

The industry shall establish sufficient number of piczometer wells in consultation with the concerned 

Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial 

operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional 

Office by the 5th of every month. 

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity 

mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the 

Board. 

SPECIAL CONDITIONS 

1. The project proponent shall maintain record regarding consumption of fresh water, generation of 

cffluent and disposal of the same on daily basis. 

2. The main developer (i.c. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent authority 

regarding the service station. 

3. The project proponent shall install the water meters at various points on its provided arrangement for 

the recirculation of washed water and maintain the record of water meters so as to verify the zero discharge. 

L 
10102022 

( Kuldeep Singh ) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 
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Office Dispatch No : 

PUNJAB POLLUTION CONTROL BOARD 

Zonal Office-I, Vatavaran Bhawan, Nabha Road, Patiala 

Website:- www.ppeb.gov.in 

Registered/Speed Post Dat 

Application No: 20419899 Industry Registration ID: 02254592130 

To, 
Ranjeev Dahuja 
H.no. 76, Sector-7, Panchkula, Haryana 
Mohali,Sasnagar-140603 

Subjeet: 
emissions arising out of premises. 

With reference to your application for obtaining 'Consent to Operate' w/s 21 of Air (Prevention & Control of 
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising 
out of your premises subject to the Terms and Conditions as mentioned in this Certificate. 

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry 

Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of 

| Consent to Operate Certificate No. CTOA/Fresh/SAS/2022/20419899 i 

| Date of iss 22/11/2022 Ll 
| Date of expiry : = 30/09/2026 

| Certificate Type: Fresh L 

2. Particulars of the Industry 

| Name & Designation of the Applicant Ranjeev Dahuja, (Partner) 
Address of Industrial premises Rsa Dynamic Motors Lip, 

Ground Floor, Tricity Trade Tower, Zirakpur-patiala Road, 
Teshil Mohali, Distt. Sas Nagar, 
Mobhali,Sas Nagar-140603 

| Capital Investment of the Industry 

[Categoryofindustyy = = 
Type of Industry 

| Office District 
| Consent Fee Details 

197.99 takis 

R 

Orange 

2018-Automobile servicing, repairing and painting 
(excluding only ficel dispensing) having waste water 
generation less than 100 KLD 

| Sas Nagar 
Rs.28800/- vide R.No. 795820196 dated 29.9.2022 

| Raw Materials (Name with Quantity per v’lay’)r ; 

| Products (Name with Quantity per day) 

| By-products, if a 

Details of the machinery and process 
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| Quantity of fuel required (in TPD) and capacity of 
| boilers/ Furnace/Thermo heater ete. 

One DG Set of capacity 125 KVA - Fuel HSD @ 40 Lit/day 

Type of Air Pollution Control Devices to be installed 

Stack height provided with each boiler/thermo 
| heater/Furnace etc. 

| Sources of emissions and type of pollutants 
| Standards to be acheived under Air(Prevention & 
| Control of Pollution) Act, 1981 

Endst. No.: 

_|mt. above roof provided. 

_|mt. above roof provided. 

One DG Set of capacity 125 KVA - Canopy and stack of 3 

One DG Set of capacity 125 KVA - Canopy and stack of 3 

DG Set - SOx, NOx & SPM 
As per emission standards prescribed by the PPCB/ 

&CC from time to time. 

A 
2112022 

( Kuldeep Singh ) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

Dated: 

A copy of the above is forwarded to the following for information and necessary action please: 

Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. 

L 
2112022 

( Kuldeep Singh ) 
Environmental Engineer 

For & on behalf 
of 

(Punjab Pollution Control Board) 
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TERMS AND CONDITIONS 

GENERAL CONDITIONS 

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting 
loan from the financial institutions. 

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent. 

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution) 
Act, 1981, failing which, the consent shall be cancelled / revoked. 

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire 
responsibility of the industry 

The authorized fuel being used shall not be changed without the prior written permission of the Board. 

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of 
suitable height, as per the norms fixed by the Board from time to time. 

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for 
collecting samples of emissions from any chimney, flue or duct or any other outlets. 

Specifications of the port-holes shall be as under:- 

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times 
upstream from the flow disturbance. For a rectangular cross section the cquivalent diameter (De) 
shall be calculated from the following equation to determine upstream, downstream distance:- 

De=2 LW /(L+W) 
‘Where L= length in mts. W= Width in mts. 

ii) ‘The sampling port shall be 7 to 10 cm in diameter 

The industry shall put display Board indicating environmental data in the prescribed format at the main 
entrance gate. 

The industry shall discharge all gases through a stack of minimum height as specified in the following 
standards laid down by the Board. 

(i) Stack height for boiler plants 

S.NO. Boiler with Steam Generating|Stack heights 
1 Capacity 

L Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building 
= which ever is more 

2, More than 2 ton/hr. to 5 ton/hr. 12 meters 

3. More than 5 ton/hr. to 10 ton/hr. 15 meters 

BT More than 10 ton/hr. to 15 ton/hr 18 meters 

| 5. |Morethan 15 ton/hr. to 20 ton/hr 21 meters 

6. | More than 20 ton/hr. to 25 ton/hr. | 24 meters 

7. | More than 25 ton/hr. to 30 ton/hr.__| 27 meters 

8. More than 30 ton/hr. 30 meters or using the formula 
H =14 Qg0.30r 
H =74 (Qp)0.24 
Where Qg = Quantity of SO2 in Kg/hr. 
Qp = Quantity of particulate matter in Ton/day. 

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula 

whichever is more. 

(if) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel 

used for the corresponding steam generation. 

(iii) Stack height for diesel generating sets: 
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Capacity of diesel generating set Height of the Stack 

0-50 KVA Height of the building +1.5mt 

50-100 KVA -do- +2.0mt. 

100-150 KVA -do- +2.5mt. 

150-200 KVA -do- +3.0mt. 

200-250 KVA -do- +3.5mt. 

250-300 KVA -do- +3.5mt. 

For higher KVA rating stack height H (in meter) shall be worked out according to the formula: 

H=ht+0.2 (KVA)0.5 

where h = height of the building in meters where the generator set is installed. 

10.  The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure 
its regular operation. 

11.  The existing pollution control equipment shall be altered or rcglaccd in accordance with the directions of the 
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re- 
erected except with the prior approval of the Board. 

12, The industry will provide canopy and adequate stack with the D.G sets s as to comply with the provision of 
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under 
Environment (Protection) Act. 1986. 

13.  The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92- 
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the 
following:- 

i;%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall 
make the necessary arrangement to comply with the above notification.i; % 

14.  The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th 
June of every year 

15.  That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/ 
modernization has been carried out during the previous year otherwise the industry shall apply for the varied 
consent, 

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions 
standards laid down by the Board from time to time for such type of industry /emissions. 

b) The industry shall ensure that the emissions from each stack shall conform to the following 
emission standards laid down by the Board in respect of the Industrial Boilers. 

Steam Generating Required particulate matter B. 
capacity A. 

Area upto 5 Km from Other than ‘A’ class 
Other than the periphery 
of I and Class-II town 

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3 

2ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3 

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3 

Above 15 ton/hr 150 mg/NM3 150 mg/NM3 

All emissions normalized to 12% carbon dioxide. 

17.  The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the 
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008, 
without any adverse cffect on the environment, in any manner. 

18, The air pollution control equipments shall be kept at all time in good running condition and; 
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21. 
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24. 

25 

26. 

o 

28. 

30. 

31 

32 

33; 

34, 

35. 

36. 

(i) All failures of control equipments. 
(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the Board occurring or being apprehended to oceur due to accident or other unforeseen act or event. ‘Shall be intimated through fax to the concerned Regional Office as well as to the Director of Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the Prevention and Control of Air Pollution Rules, 1983', 

The industry shall plant minimum of three suitable varicties of trees at the density of not less than 1000 trees per hectare all along the boundary of the industrial premises. 
The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as applicable. 

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental Clearance granted to it as required under EIA notification dated 14/9/06, if applicable. 
The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its emissions analyzed from lab approved / authorized by the Board:- 

(i) Once in Year for Small Scale Industries. 
(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries. 

The industry shall maintain the following record to the satisfaction of the Board :- 

(i) Log books for running of air pollution control devices or pumps/motors used for it. 
(i) Register showing the result of various tests conducted by the industry for monitoring of stack emissions and ambient air. 
(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers. 
The industry will install the scparate energy meter for running pollution control devices and shall maintain record with respect to operation of air: pollution control device so as to the satisfy the Board regarding the regular operation of air pollution control device and monthly reading / record may be sent to the Board by the fifth of the following month. 

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain the record of the same for inspection of the Board Officers. 
The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time to time. 

The industry shall comply with any other conditions laid down or directions issued in due course by the Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981. 
Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to under this or any other Act. 

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be applicable to the industry from the date of such amendments/revisions. 
The industry shall dispose off its solid waste generated by the bumning of fuel in an Environmentally Sound Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution problem in the area. < 

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the discharge of emissions from the industry. 

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air pollutant/gas/ liquids from the vessels, mechanical cquipment’s ete, which are likely to cause environmental pollution. 
The industry shall not change or alter the manufacturing process(es) and fuel so as to change the quality/quantity of emissions gencrated without the prior permission of the Board. 
The industry shall carmark a land within their premises for disposal of boiler ash in an environmentally sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a scientific manner and shall maintain proper record for the same, if applicable. 
The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991, 
The industry shall provide proper and adequate air pollution control arrangements for control emission from its fuel handling area, if applicable. 
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41. 

42. 

The industry shall comply with the code of practice as notified by the Government/Board for the type of 
industries where the siting guidelines / Code of Practice have been notified. 

The industry shall not cause any nuisance/traffic hazard in vicinity of the arca 

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards 
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi. 

The industry shall ensure that there will not be significant visible dust emissions beyond the property line 

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from 
handling, transportation and processing of raw material & product of the industry. 

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent 
and shall not carry out any expansion without the prior permission / NOC of the Board. 

SPECIAL CONDITIONS 

1. The promoter company shall not consume any fuel except HSD for DG set, for burning purposes without 
the prior written permission of the Board. 

2112022 

( Kuldeep Singh ) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

“This is computer generated document from OCMMS by PPCB" 
Rsa Dynamic Motors Lip,Ground Floor, Tricity Trade Tower, Zirakpur-patiala Road, Teshil Mohali, Distt. Sas Nagar,Mohali,Sas Nagar, 140603 

Paget6 

214



=73= Aw\exw.c RZ/C 

Urmg YgrE JaEH 898 
\\1’. AW veFa-1, TITAT §UA, A8 3. ufenrs-147001 

Phone no. 0175-2301182 e-mail : ppebsee_zp1@yahao.com 

dug 9363 it _allalay 
REGISTERED 

To 

M/s RSA Dynamic Motors LLP, 

Ground Floor, Tricity Trade Tower, 

Zirakpur-Patiala Road, Teshil Mohali, 
Distt. SAS Nagar, Mohali 

Subject: Show cause notice for refusal of authorization applied under the provisions of the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016 framed under the Environment (Protection) Act, 1986 

Reference: Industry's Online Application no. 25929322 

Whereas, it is mandatory on the part of the industry to obtain the authorization of the 

Board for handling & management of hazardous waste(s) under the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. 

And whereas, it is also mandatory on the part of the industry to provide adequate and 

appropriate arrangements for collection, storage, treatment & disposal of the hazardous waste(s) 

generated by it. 

And whereas, the industry is a service station and was granted the consent to operate 

under Water (Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2022/20045279 

dated 10/10/2022 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, valid upto 30/9/2026 with subject to suitable 

conditions and special condition that the main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED 

BY GS PROMOTERS & DEVELOPERS) shall get its Environment Clearance revised/ amended from the 

competent authority regarding the service station. 

And whereas, the service station has applied for obtaining authorization under 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 for Cat. 5.1 @ 

5 KL/Annum, Cat. 5.2 @ 0.10 T/Annum, Cat. 21.1 @ 0.1 T/Annum, Cat. 33.1 @ 0.275 T/Annum, Cat. 35.3 

@ 0.096 T/Annum alongwith requisite documents. 

And whereas, the service station was visited by the officer of Regional Office, SAS Nagar 

on 15/7/2024 and it was observed as under: 

1) The service station was in operation during the visit. 

2) The service station has made agreement with M/s Mahadev Petro Chemicals for lifting of 

hazardous of Cat. 5.1 and lastly got lifted 5 drums vide manifest no. 14387 dated 12/6/2024. 

3) The service station has made agreement with TSDF Nimbua for the disposal of Hazardous Waste 

of Category 35. ETP Sludge. The industry has lastly got lifted ETP sludge @ 38 Kg to TSDF 

Nimbua vide manifest no. 48348 dated 9/3/2024. 

4) The service station has provided impervious hazardous waste room for the storage of hazardous 

waste generated from the industry. 

5) The service station has not submitted record regarding hazardous waste of category 5.2 i.e. 

Waste Filters, category 21.1 i.e. Paint Sludge/ Filters and category 33.1. i.e. Empty Containers. 

Further no storage of the above category was found at the time of visit. g 

6) The service station has also not submitted any agreement regarding disposal of waste of 

category 5.2 i.e. Waste Filters, Category 21.1 i.e. Paint Sludge/ Filters and category 33.1. i.e. 
Empty Containers. 

7)  The service station has not submitted revised Environment Clearance for the project i.c. M/s 
Tricity Trade Tower Developed by M/s GS Promoters & Developers from the competent 

authority in compliance of the consent conditions. 

And whereas, the industry is not complying with the provisions of the Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016 and willfully causing pollution 

in the vicinity, thus, violating the provisions of the said Rules intentionally & deliberately. 
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And whereas, it has now been proposed to refuse authorization applied by the industry 

under the provisions of the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016 after affording an opportunity of show cause-cum-personal hearing, 

As such, you are, hereby, afforded an opportunity to appear in person before the Senior 

Environmental Engincer (2P-1) of the Board at Zonal Office-1, Punjab Pollution Control Board, 

Vatavaran Bhawan, Nabha Road, Patiala on 8/8/2024 at 11.00 am to explain your failure to comply 

with provisions of the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016, failing which, it will be presumed that the industry has nothing to say in the matter and 

further action under the provisions of the said Rule, will be taken against the industry, without any 

further notice/ opportunity. 

Environmfental Engine 

& for & on behalf of the 
Purjjab Pollution Control Board 

Endst. no. 2364 Dated :335'35')11 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, SAS Nagar for information and necessary action. It is requested to get 

the copy of the notice delivered to the industry through special messenger/ e-mail/ WhatsApp and ‘ 
send the receipt of the same to this office and also ensure its presence on the said date and time of | 

hearing. It is also requested to submit his comments on the reply to be submitted by the industry w.r.t. 

notice (if any), well before the date of hearing so as to enable this office to decide thg/aphlication. 

EnvironmeTital Engine 

t— for & on behalf of the 

Punjab Pollution Control Board 
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REGISTERED 

To 
M/s RSA Dynamic Motors LLP, 

Ground Floor, Tricity Trade Tower, 

Zirakpur Patiala Road, Teshil Mohali, Distt. SAS Nagar 

Subject: Proceedings of the personal hearing given to M/s RSA Dynamic Motors LLP, Ground 

Floor, Tricity Trade Tower, Zirakpur-Patiala Road, Teshil Mohali, Distt. SAS Nagar w.r.t 

show cause notice for refusal of authorization applied under the provisions of the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016 framed under the Environment (Protection) Act, 1986 before the Senior 

Environmental Engineer (ZP-1) of the Board on 8/8/2024 

The following were present: 

From Board's side: 

Er. Navtesh Singla, Environmental Engineer (ZP-1/1) 

From Industry's side: 

Sh. 0.P. Sharma, Legal Officer 

Sh. Sukjinder Singh, Vice President 

The officer of the Board brought out that the industry is a service station and was granted 

the consent to operate under Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Fresh/SAS/2022/20045279 dated 10/10/2022 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, valid upto 30/9/2026 with subject to 

suitable conditions and special condition that the main developer (i.e. M/s TRICITY TRADE TOWER 

DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its Environment Clearance revised/ amended 

from the competent authority regarding the service station. 

The service station has applied for obtaining authorization under Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 for Cat. 5.1 @ 5 KL/Annum, Cat. 5.2 @ 

0.10 T/Annum, Cat. 21.1 @ 0.1 T/Annum, Cat. 33.1 @ 0.275 T/Annum, Cat. 35.3 @ 0.096 T/Annum 

alongwith requisite documents. 

The service station was visited by the officer of Regional Office, SAS Nagar on 15/7/2024 

and it was observed as under: 

1) The service station was in operation during the visit. 

2) The service station has made agreement with M/s Mahadev Petro Chemicals for lifting of 

hazardous of Cat. 5.1 and lastly got lifted 5 drums vide manifest no. 14387 dated 12/6/2024. 

3) The service station has made agreement with TSDF Nimbua for the disposal of Hazardous Waste 

of Category 35.3 i.e. ETP Sludge. The industry has lastly got lifted ETP sludge @ 38 Kg to TSOF 

Nimbua vide manifest no. 48348 dated 9/3/2024. 

4) The service station has provided impervious hazardous waste room for the storage of hazardous 

waste generated from the industry. 

5) The service station has not submitted record regarding hazardous waste of category 5.2 1 e. Waste 

Filters, category 21.1 i e. Paint Sludge/ Filters and category 33.1. i.e. Empty Containers Further 

no storage of the above category was found at the time of visit. 
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6) The service station has also not submitted any agreement regarding disposal of waste of tategory 

5.2 10 Waste Filters, Category 211 ie. Paint Sludge/ Filters and category 131 1 Empty 

Contaners 

7 The service station has not submitted revised Environment Clearance for the project 16 M/s 

Tricity Trade Tower Developed by M/s GS Promoters & Developers from the competent authority 

in compliance of the consent conditions. 

The industry is not complying with the provisions of the Hazardous and Other Wastes 

{Management and Transboundary Movement) Rules, 2016 and willfully causing pollution in the vicinity, 

thus, violating the provisions of the said Rules intentionally & deliberately. It was proposed to refuse 

authorization applied by the industry under the provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 after affording an opportunity of show cause- 

cum-personal hearing. 

Therefore, the industry was served show cause notice for for refusal of authorization 

applied under the provisions of the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 framed under the Environment (Protection) Act, 1986 vide Board's letter no. 

2363-64 dated 31/7/2024 alongwith an opportunity of personal hearing before the Senior Environmental 

Engineer (2P-1) of the Board on 8/8/2024. 

The representatives of the industry attended the hearing and submitted written reply 

which was taken on record. He informed that the industry has now made agreement with M/s Nimbua 

Greenfield for disposal of Hazardous Waste category of 21.1i.e. paint sludge and category 5.2 i.e. waste 

filters and started maintenance of the record for these category. He assured to comply with the provisions 

of the HOWM Rules, 2016 in future. 

After hearing the representative of the industry and officer of the Board, the Senior 

Environmental Engineer (ZP-1) of the Board decided that: 

1) The industry shall submit Bank guarantee amounting to Rs. 1 lac as an assurance to comply with 

the provisions of the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016 as well as other Environmental norms in future. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall visit 

the industry within 7 days to verify the contentions made by it during the hearing, process the 

case and send its report/concrete recommendations to decide the application. 

3) Further action shall be taken after the receipt of the report from the Regional office. 

You are, therefore, requested to comply with the aforesaid decisions of the personal 
hearing. 

. for &on behalf of the 
Punjab Pollution Cogptrol Board 

Endu.no._qsgo— Dated lz“ 244 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar. He is requested to verify the compliance made by the ingustry and shall 
submit further report and recommendations. 

gl 
for & on behalf of the 

Punfab Pollution Control Board 
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g (] . PUNJAB POLLUTION CONTROL BOARD Q./’» LiFE 
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala \\ fl v, 

Website:- www.ppeb.gov.in 

Office Dispatch No : Registered/Speed Post Date: 

Industry Registration ID : 02254592130 Application No: 25929322 

To, 
Ranjeev Dahuja 
H.No. 76, Sector-7, Panchkula, Haryana 
Mohali,SASNagar-140603 

Subject:  Fresh Authorization for operating a facility for Collection, Generation, Storage, Disposal, of Hazardous 
Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 . 

Ranjeey Dahuja of Rsa dynamic motors llp is hereby granted an authorisation based on the enclosed signed 
inspection report for Collection, Generation, Storage, Disposal, on the premises situated at Ground floor, tricity 
trade tower, zirakpur-patiala road, teshil mohali, distt. sas nagar, Mohali, Sas nagar-140603 

1. Particulars of Authorization granted to the Industry 

Authorization No o HWM/Fresh/SAS/2024/25929322 o - 
|Date of issue: i 11/10/2024 
| Date of expir; 3 30/09/2026 

| Authorization Type : = Fresh 

2. Particulars of the Industry 

Name & Designation of the Applicant Ranjeev Dahuja, (Partner) 

Address of Industrial premises Rsa dynamic motors lip, 
Ground floor, tricity trade tower, zirakpur-patiala road, 
teshil mohali, distt. sas nagar, 
Mohali,Sas nagar-140603 

Capital Investment of the Industry 97.99 lakhs 

Category of Industry 2} =5 Orange 

Type of Industry 2018-Automobile servicing, repairing and painting 
(excluding only fuel dispensing) having waste water 

generation less than 100 KLD 1 
| Scale of the Industry ‘. | Small e 
| Office District _ | Sas nagar 

“This is computer generated document from OCMMS by PPCB” 
Rsa dynamic motors llp,Ground floor, tricity trade tower, zirakpur-patiala road, teshil mohali, distt. sas nagar,Mohali Sas nagar, 140603 
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3. Particulars of Wastes 

Category of Hazardous Waste as per | Authorised mode of disposal or Quantity (ton/annum) 
the Schedules LII and I11 of these recycling or utilisation or co- 
re rules | processing,ete = . 

Schedule I 5.1-Used or spent oil Generation , 0.5 KL/Annum 
Collection , 
Storage , 

'l aE g Disposal 3 

Schedule [ 5.2-Wastes or residues Generation , 0.10 T/Annum 
containing oil Collection , 

| Storage , 

1 = = ___Disposal 
| Schedule I 21.1-Process wastes, Generation , 0.1 T/Annum 

residues and sludges Collection , 
Storage , 

| X Disposal 2 
| Schedule I 33.1-Empty Generation , 0.275 T/Annum 
barrels/containers/lincrs contaminated Collection , 

with hazardous chemicals /wastes Storage , 
Disposal 

Schedule I 35.3-Chemical sludge from Generation , 0.096 T/Annum 
waste water treatment Collection , 

Storage , 
Disposal 

4. The authorisation is subject to the general and specific conditions as appended with the Authorization. 

/ 

16/1012024 

(Navtesh Singla) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

Endst. No.: Dated: 

A copy of the above is forwarded to the following for information and necessary action plcase: 

1. The Environmental Engincer, Punjab Pollution Control Board, Regional Office, SAS Nagar. 

“This is computer generated document from OCMMS by PPCB” 
Rsu dynamic motors llp,Ground floor. tricity trade tower, zirakpur-patiala road, teshil mohali, distt. sas nagar,Mohali,Sas nagar, 140603 
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16/1022024 

(Navtesh Singla) 
Environmental Engineer 

For & on behalf 
of 

(Punjab Pollution Control Board) 

“This is computer generated document from OCMMS by PPCB" 
Rsa dynamic motors lip.Ground floor, tricity trade tower, zirakpur-patiala road, teshil mohali, distt. sas nagar,Mohali,Sas nagar,140603 
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TERMS AND CONDITIONS 

GENERAL CONDITIONS 

‘The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the 
rules made there under. 

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by 
the State Pollution Control Board. 

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other 
wastes except what is permitted through this authorisation. 

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by 
the person authorised shall constitute a breach of his authorisation. 

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation 
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their 
possible impacts and also carry out mock drill in this regard at regular interval of time; 

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board 
guidelines on i %almplementing Liabilities for Environmental Damages due to Handling and Disposal of 
Hazardous Waste and Penaltyiy . 

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close 
down the facility. 

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental 
occurrence and its clean-up operation. 

The record of consumption and fate of the imported hazardous and other wastes shall be maintained. 

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing 
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific 
conditions of authorisation. 

The importer or exporter shall bear the cost of import or export and mitigation of damages if any. 

An application for the renewal of an authorisation shall be made as laid down under these Rules. 

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest 
and Climate Change or Central Pollution Control Board from time to time. 

Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

SPECIFIC CONDITIONS 

1. The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 
DEVELOPERS) shall get its Environment Clearance revised / amended from the competent authority 
regarding the service station. 

2. The unit will get its EC amended from MoEF&CC, SEIAA within 2 months, failing which the bank 
guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed. 

s 
16/102024 

(Navtesh Singla) 
Environmental Engineer 

For & on hehalf 

“This is computer generated document from OCMMS by PPCB” 

Rsa dvnamic motors lp,Ground floor, tricity trade tower, zirakpur-patiala road, teshil mohali, disti. sas nagar,Mohali,Sas nagar, 140603 
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of 

(Punjab Pollution Control Board) 

“This is computer generated document from OCM| PPCB" 

Rsa dynamic motors lip,Ground floor, tricity trade tower, zirakpur-patiala road, teshil mohali, distt. sas nagar,Mohali,Sas nagar, 140603 
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fwe Sa)K it 03)a /0% 
REGISTERED 

To 

M/s RSA Dynamic Motors LLP, 
Ground Poor, Tricity Trade Tower 

Zirakpur- Patiala Road, Distt. SAS Nagar, 

Subject Show cause notice for revocation/cancellation of ‘Consent to Operate’ under the 
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1974, 

Whereas, it is obligatory on the part of the project proponent to abtain the consent 
10 establish (NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1874 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of a 
project 

And whereas, it is mandatory on the part of the project proponent to obtain the 
consent of the Board to operate an outlet/ plant as required /s 25/26 of the Water (Prevention 
and Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention and Contro! of Pollution) Act, 

1381, for discharge of effluent/ emissions arising from its premises of the establishment 

And whereas, it is 2lso mandatory on the part of the project proponent ta provide 
adequate and appropriate effluent treatment facilities/ air pollution control device, so as to contain 
the various pollutants within the standards laid down by the Board, in the effluent/ emissions 

discharged from the establishment. 

And whereas, the unit has been granted ‘Consent to Operate’ under the Water 
{Prevention & Control of Poliution) Act, 1974 vide no. CTOW/Fresh/SAS/2022/20045279 dated 
10/10/2022 2nd under the Air (Prevention & Control of Pollution) Act, 1981 vide no 
CTOR/Fresh/SAS/2022/20419892 dated 22/11/2022, both having validity upto 30/09/2026, subject 
te certain conditions alongwith following additional conditions: 

1 The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 
authority regarding the service station. 

2o The project proponent shall install the water meters at various points on its provided 
arrangement for the recirculation of washed water and maintain the record of water 
meters so as to verify the zero discharge. 

And whereas, the unit (RSA Dynamic Motors LLP) was issued a show cause notice 

for refusal of authorization applied under the provisions of the Hazardous and Other Wastes 

(Mznagement and Transboundary Movement) Rules, 2016, alongwith an opportunity of personal 

hearing before the Senior Environmental Engineer of the Board on 08.08.2024 in the said hearing, it 
was decided as under: 

& The project proponent shall submit Bank guarantee amounting to Rs. 1 lac as an assurance 

to comply with the provisions of the Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 as well as other Environmental norms in future. 

r 3 The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar 

hall visit the industry within 7 days to verify the contentions made by it during the hearing, 

process the case and send its report/concrete recommendations to decide the application. 

w
 

Further zction shall be taken after the receipt of the report from the Regional office. 

#nd whereas, the unit was accordingly granted authorization under the Hazardous 

%4 Other ‘Wastes (Management & Transboundary Movement) Rules, 2016 vide no. 

HWIA[Fresh/SKS5/2024/25929322 dated 11/10/2024, having validity upto 30/09/2026 for a special 
condition mentioned as under: 

1 The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. 
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2 The unit will get its EC amended from Mol F&C
C, STIAA within 2 months, failing which the 

bank guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encas
hed. 

And whereas, the site of the service contre was visited
 by the officer of the 

Regional Office, SAS Nagar on 09.12.20
24. During visit, it was observed as und

er: 

1 The Site is being used as a service center f
or ‘Tata Vehicles' & was in operation durin

g the 

wvisit. 

2 The service station has installed ETP for tr
eatment of effluent generated from washin

g of 

vehicles and the same was in operation during the visi
t. 

3. The service station has maintained reco
rd regarding operation of ETP and a.s 

pFl record 

about 3-4 KLD of effluent is treated dail
y in the ETP. After treatment the samg

 is discharged 

into sewer network of the building. As such, the ser
vice station is not operating on ZLD, as 

per the consunlgramcd toit. 

a. The DG set of 25 KVA has been provided wi
th canopy but inadequate stack height. 

53 The service station has also failed to submit 
revised Environmental Clearance regarding 

operation of service station in the said project 
for continuing its operation, as per special cond

ition 

mentioned in the ‘Consent to Operate’ and aut
horization granted under the Hazardous & Othe

r 

Wastes (Management & Transboundary Movement) Rules
, 2016. 

And whereas, the project proponent is not com
plying with the conditions of the 

Consent to Operate granted to it under the Water (
Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention and Control of Pollution) Act, 1981
 and violating the provisions of the said Acts 

intentionally and deliberately. 

And whereas, it has now been proposed to revo
ke/ cancel the consent to operate 

granted to the project proponent under the provi
sions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention & Contr
ol of Pollution) Act, 1981 after affording an 

opportunity of show cause-cum-personal hearing. 

As such, you are, hereby, afforded opportunity to ap
pear in person before the 

Senior Environmental Engineer in his office at Punj
ab Pollution Control Board, Zonal Office-1, 

Vatavaran Bhawan, Nabha Road, Patiala on 13/1/2025 at
 11.00 am to explain your failure to 

comply with provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981, failing whi
ch, it will be presumed that the project 

proponent has nothing to say in the matter and furthe
r action under the provisions of the said Acts, 

will be taken against the unit, without any further notice
/ opportunity. 

Environm 
for & on behalf of the 

Purifab Pollution Control Board 

Endstono. S| F Dated _O. 520[ 23( 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, SAS Nagar for information and 
necessary action. It is requested to 

get the copy of the notice delivered to the project proponent 
through special messenger/ e-mail/ 

WhatsApp and send the receipt of the same to this office and a
lso ensure its presence on the said 

date and time of hearing. 

Environmental Engineér 

for & on behalf of the 

Purjjab Pollution Control Board 

E-Noting — 27514853 
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. AT B 
To 

M/s RSA Dynamic Motors LLP, 

- Ground Floor, Tricity Trade Tower, 

e Zirakpur- Patiala Road, Distt. SAS Nagar, | = 3{1 {1 M 

Subject: Proceedings of the personal hearing given befo
re the Senior Environmgntal Engineer 

(2P-1) on 13/01/2025 w.r.t show cause not
ice revocation/cancellation of ‘Consent t

o 

Operate’ under the Water (Prevention & Co
ntrol of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1974 to MMM
PEAL—L&M 

", Tr kpur- Patial 

The fellowing were present: 

From Board's side: 
Er. Navtesh Singla, Environmental Engineer (ZP-1/1) 

From Project Proponent side: 

Sh. 0.P. Sharma, Legal Officer 

Sh. Sukhjinder Singh, Vice-President 

The officer of the Board brought out that the unit has been granted ‘Consent to 

Operate’ under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Fresh/SAS/2022/20045279 dated 10/10/2022 and under the 
Air (Prevention & Control of 

Pollution) Act, 1981 vide no CTOA/Fresh/SAS/2022/20419899 dat
ed 22/11/2022, both having validity 

upto 30/09/2026, subject to certain conditions alongwith following addi
tional conditions: 

1. The main developer (ie. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTER
S & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent
 

authority regarding the service station. 

2. The project proponent shall install the water meters at various points on its provided 

arrangement for the recirculation of washed water and maintain the re
cord of water meters so 

as to verify the zero discharge. 

The unit (RSA Dynamic Motors LLP) was issued a show cause noti
ce for refusal of 

authorization applied under the provisions of the Hazardous and Ot
her Wastes (Management and Trans 

boundary Movement) Rules, 2016, alongwith an opportunity
 of personal hearing before the Senior 

Environmental Engineer of the Board on 08.08.2024 in the
 said hearing, it was decided as under: 

» 1. The project proponent shall submit Bank guarantee amoun
ting to Rs. 1 lac as an assurance to 

comply with the provisions of the Hazardous and Other 
Wastes (Management and Trans 

boundary Movement) Rules, 2016 as well as other Environmen
tal norms in future. 

2. The Environmental Engineer, Punjab Pollution Control B
oard, Regional Office, SAS Nagar shall 

visit the industry within 7 days to verify the contentions m
ade by it during the hearing, process 

the case and send its report/concrete recommendations 
to decide the application. 

3. Further action shall be taken after the receipt of t
he report from the Regivnal office. 

N 
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The unit was accordingly granted authorizati orization under the Ha; zardous & Other Waste: s 

(Management & Trans boundary Movement) Rules, i 2 2016 vide no. HWM/) 3 Fresh/SAS/2024/259293 22 dated 11/10/2024, having validity upto 30/09/2026 for a special condition m 
: ; 

ientioned as under: 
1. The main developer (ie. M/s TRICITY TRADE TOWER DEVELOPED By GS : PROMOTERS & 

DEVELOPERS) shall i i ) get its Environment Clearance revised / amended fr 

authority regarding the service station foriithe; Compelei 

The unit will get its Et - 8 ; C amended from MoEF&.CC, SEIAA within 2 months, failing which the bank 

€ amounting to Rs. 1.0 lac submitted by the unit shall be encashed. 

The site of i 5 the service centre was visited by the officer of the Regional Office, SAS Nagar 

o 

e site is being used as a service center for ‘Tata Vehicles’ & was in operation 
during the visit. 

©0n 09.12.2024. During visit, it was observed as under: 

2. The service station has installed ETP for treatment of effluent generated from washing of 

vehicles and the same was in operation during the visit. 

3. The service station has maintained record regarding operation of ETP and as pe
r record about 

3-4 KLD of effluent is treated daily in the ETP. After t
reatment the same is discharged into sewer 

network of the building. As such, the service station 
is not operating on ZLD, as per the consent 

granted to it. 

4. The DG set of 25 KVA has been provided with cano
py but inadequate stack height. 

5. The service station has also failed to submit revised Environmental Clearance regarding 

operation of service station in the said project for continuing its operation, as per special 

condition mentioned in the ‘Consent to Operate’ and authorization granted under the 

Hazardous & Other Wastes (Management & T
rans boundary Movement) Rules, 2016. 

The project proponent was found not co
mplying with the provisions of the Water

 

(Prevention & Control of Pollution) Act, 197
4 and the Air (Prevention and Control of Pol

lution) Act, 1881 

and is operating its unit without obtainin
g consent to operate of the Board as requi

red under the Water 

(Prevention & Control of Pollution) Act, 1974 a
nd the Air (Prevention & Control of Pollution) 

Act, 1981, 

thus, violating the provisions of the said Acts 
intentionally and deliberately. 

Therefore, the project proponent was issued show cause notice for 

revocation/cancellation of ‘Consent to Operate’
 under the Water (Prevention & Control of Pol

lution) 

Act, 1974 and the Air Act, 1974 issued vide Bo
ard's letter no. 5016-17 dated 03/01/2025 alo

ngwith 

opportunity of personal 

13/01/2025. 

| hearing before the Senior Environmental Engineer (ZP-1) of th
e Board on 

The representative of the project proponent attended the personal hearing and 

submitted written reply, which was taken on record. He further
 informed during hearing that they are 

pursuing the promoter i, M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS 

for getting the revised EC and requasted to give some time to obta
in the same. He further assure:v" 

comply with the other observations of the visiting office
r of the Board. 

It was deliberated during the hearing that earlier CTOs were granted to the project 

proponent on 22.11.2022 (valid upto 30.09.2026) with main condition that the main developer (i.e. M/s 

TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its Environment 

Clearance revised / amended from the competent authority regarding the service station. However, the 

promoter has failed to submit the revised EC even after lapse of more than two years. Thereafter, the 

project proponent was also granted authorization under HOWM rules, 2016 on 11.10.2024 (valid upto 
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30, ; e 
99.2026) with the main condition that the unit il get its EC amended from MoEF&.CC, SEIAA within 

2 m, . 
% 

onths, failing which the bank guarantee amountin
g to Rs. 1.0 lac submitted by the unit shall 

be 

enc; 
e 

ashed but the project proponent again failed to comply
 with the said condition within stipulated 

time period, 

After hearing the officers of the Board and the representative of 
the project proponent, 

the Sepj i enior Environmental Engineer (ZP-1) of the Board decided as under: 

1) The Consent to operate granted to the project proponent under the provisions of the Water Act, 

1974 and Air Act, 1981 shall be revoked] cancelled. Further, the autho
rization granted under the 

Hazardous & Other Wastes (Management & Trans boundary Move
ment) Rules, 2016 shall be 

cancelled being the project proponent failed to comply with the condlfloné me
ntioned therein. 

2) Environmental Engineer, Regional Office, SAS Nagar shall encash the ban
k guarantee submitted 

by the industry amounting to Rs. 1 lac (One Lakh) immediately. 

3) Further action under u/s 33-A/ 31-A of the Water Act, 1
974 and Air Act, 1981 shall be initiated 

against the industry for its closure. 

4) Further action will be taken after receipt of report fr
om the Environmental Engineer, PPCB, 

Regional Office, SAS Nagar. 

You are, therefore, requested to comply with th
e aforesaid decisions of the personal 

hearing. 
— R 

Environmental Engineer 

for & on behalf of the 

Punjab Pollution Control Board 

A copy of the above is forwarded to the Environmental 

Control Board, Regional Office, SAS Nagar. It is requested to veri
fy the com) 

and shall submit further report and recommendations. 

Dated ZS’J.LQS 
| Engineer, Punjab Pollution 

pliance made by the industry 

Envirorfmenital Engineér 

for & on behalf of the 
Punjab Pollution Control Board 
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REGISTERED 
To 

M/s RSA Dynamic Motors LLP, 
Ground Floor, Tricity Trade Tower, 
Zirakpur- Patiala Road, Distt. SAS Nagar 

Subject: Revocation of consent to operate granted under the Water (Prevention & Control of 
Pollution) Act, 1974 

Whereas, it is mandatory on the part of the industry to obtain the consent to establish 

(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 
21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of an industrial unit. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 

Act, 1974 for discharge of effluent arising from its premises. . 

And whereas, it is also mandatory on the part of the industry to install adequate and 
appropriate effluent treatment facilities, so as to ensure that the concentration of various pollutants in 

the effluent discharged from the industry is within the permissible limits prescribed by the Board. 

And whereas, the industry was granted consent to operate under the Water (Prevention 

& Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2022/20045279 dated 10/10/2022 valid 

upto 30/9/2026, subject to certain conditions alongwith the following special conditions: 
1) The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. 
2) The project proponent shall install the water meters at various points on its provided 

arrangement for the recirculation of washed water and maintain the record of water meters so 

as to verify the zero discharge. 
And whereas, the unit (RSA Dynamic Motors LLP) was issued a show cause notice for 

refusal of authorization applied under the provisions of the Hazardous and Other Wastes (Management 

and Trans boundary Movement) Rules, 2016, alongwith an opportunity of personal hearing before the 

Senior Environmental Engineer (ZP-1) of the Board on 8/8/2024, wherein, it was decided as under: 

1) The project proponent shall submit Bank guarantee amounting to Rs. 1 lac as an assurance to 

comply with the provisions of the Hazardous and Other Wastes (Management and Trans 

boundary Movement) Rules, 2016 as well as other Environmental norms in future. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall 

visit the industry within 7-days to verify the contentions made by it during the hearing, process 

the case and send its report/ concrete recommendations to decide the application. 

3) Further action shall be taken after the receipt of the report from the Regional office. 

And whereas, the unit was accordingly granted authorization under the Hazardous & 

Other Wastes (Management & Trans boundary Movement) Rules, 2016 vide no. HWM/Fresh/SAS/2024/ 

25929322 dated 11/10/2024, valid upto 30/9/2026 for a special condition mentioned as under: 

1) The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. 
2) The unit will get its EC amended from MoEF&CC, SEIAA within 2-months, failing which the bank 

guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed. 

And whereas, the site of the service centre was visited by the officer of the Regional 

Office, SAS Nagar on 9/12/2024 and it was observed as under: 

1) The site is being used as a service center for ‘Tata Vehicles’ & was in operation 
during the visit. 

2) The service station has installed ETP for treatment of effluent generated from washing of 

vehicles and the same was in operation during the visit. 

3) The service station has maintained record regarding operation of ETP and as per 
record about 3- 

4 KLD of effluent is treated daily in the ETP. After treatment the same is discharged 
into sewer 

network of the building. As such, the service station is not operating on ZLD, as per the consent 

granted to it. 

4) The DG set of 25 KVA has been provided with canopy but inadequate stack height. 
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8 The sevice station has also falled to submit revised Environmental Clearance rogarding 

operation of servico station In the sald project for continuing Its operation, as per speclal 

condition mentioned In the consent 1o operate and authorization granted under the Hazardous 

& Other Wastes (Management & Trans boundary Movement) Rules, 2016. 
And whereas, the project proponent was found not complying with the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, thus, violating the provisions of the sald Act 
intentionally and deliberately. 

And whereas, the project proponent was Issued show cause notice for revocation/ 
cancellation of consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of Pollution) Act, 1974 issued vide Board's letter no. 5016-17 dated 

03/01/2025 alongwith opportunity of personal hearing before the Senior Environmental Engineer (ZP-1) 
of the Board on 13/1/2025. 

And whereas, the representative of the project proponent attended the personal 
hearing and submitted written reply, which was taken on record. He further informed during hearing 
that they are pursuing the promoter i.e., M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS for getting the revised EC and requested to give some time to obtain the same, He further 
assured to comply with the other observations of the visiting officer of the Board. 

And whereas, it was dellberated during the hearing that earlier CTOs were granted to 
the project proponent on 22/11/2022 (valid upto 30/9/2026) with main conditions that the main 
developer (i.c. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its 

Environment Clearance revised / amended from the competent authority regarding the service station. 

However, the promoter has failed to submit the revised EC even after lapse of more than two years. The 
project proponent was also granted authorization under Hazardous and Other Wastes (Management 

and Trans boundary Movement) Rules, 2016 rules, 2016 on 11/10/2024 (valid upto 30/9/2026) with the 

main condition that the unit will get its EC amended from MoEF&CC, SEIAA within 2 months, failing 

which the bank guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed but the 

project proponent again failed to comply with the said condition within stipulated time period. 
And whereas, after hearing, the Senior Environmental Engineer (2P-1) of the Board 

decided as under: 

1) The consent to operate granted to the project proponent under the provisions of the Water Act, 
1974 and Air Act, 1981 shall be revoked/ cancelled. Further, the authorization granted under the 

Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 shall be 

cancelled being the project proponent failed to comply with the conditions mentioned therein. 
2) Environmental Engineer, Regional Office, SAS Nagar shall encash the bank guarantee submitted 

by the industry amounting to Rs. 1 lac (One Lakh) immediately. 
3) Further action under u/s 33-A/ 31-A of the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 shall be initiated against the industry 

for its closure. 

4) Further action will be taken after receipt of report from the Environmental Engineer, PPCB, 

Regional Office, SAS Nagar. 

And whereas, the proceedings of the personal hearing were conveyed to the MC as well 

as Regional Office, SAS Nagar vide Board’s letter no. 5478 -79 dated 23/1/2025 for compliance. 

And whereas, the Competent Authority after considering all the material facts, records 

and as per decision no. 1 as mentioned above, it has been decided to revoke the consent to operate 
obtained by the industry under the Water (Prevention and Control of Pollution) Act, 1974, due to 

aforesaid reasons. 

As such, in exercise of the powers conferred under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the consent to operate obtained by the indi under the 

aforesaid Act, is hereby, revoked due to the aforesaid said reasons/ violations. 

=
 5 

Environméntal Engirfee! 

¢ for & on behalf of the 
Puhjab Pollution Control Board 

Endst. 0. D8R T Dated ol 
- A copy of the above is forwarded to the Environmental Engineer, Punjah  Pollution 

Control Board, Regional Office, SAS Nagar for information and further necessary action. 

) 
Environmental Engineer 

¢~ for &on behalf of the 
Punjab Pollution Control Board 

E-Noting - 27514853 

[® 3 
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M/s RSA Dynamic Motors LLP, 
Ground Floor, Tricity Trade Tower, 
Zirakpur- Patlala Road, Distt. SAS Nagar 

Subject: Cancellation of consent to operate granted under the Alr (Prevention and Control of 
Pollution) Act, 1981 

Whereas, it is mandatory on the part of the industry to obtain the consent to establish (NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Alr (Prevention & Control of Pollution) Act, 1981, for establishment of an industrial unit. 
And whereas, it is mandatory on the part of the industry to obtain the consent of the Board to operate an outlet/ plant as required u/s 21 of the Air (Prevention and Control of Pollution) Act, 1981 for discharge of emissions arising from Its premises. 

And whereas, it Is also mandatory on the part of the industry to install adequate and appropriate air pollution control devices, 50 as to ensure that the concentration of various pollutants in 
the emission discharged from the Industry is within the permissible limits prescribed by the Board. 

And whereas, the industry was granted consent to operate under the Air (Prevention & 
Control of Pollution) Act, 1981 vide no. CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, valid upto 
30/9/2026, subject to certain conditions alongwith the following special conditions: 
1) The main developer (Le. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 
authority regarding the service station, 
The project proponent shall Install the water meters at various points on its provided 
arrangement for the recirculation of washed water and maintain the record of water meters so 
as to verify the zero discharge. 

And whereas, the unit (RSA Dynamic Motors LLP) was issued a show cause notice for 
refusal of authorization applied under the provisions of the Hazardous and Other Wastes (Management 
and Trans boundary Movement) Rules, 2016, alongwith an opportunity of personal hearing before the 
Senior Environmental Engineer (2P-1) of the Board on 8/8/2024, wherein, it was decided as under: 
1) The project proponent shall submit Bank guarantee amounting to Rs. 1 lac as an assurance to 

comply with the provisions of the Hazardous and Other Wastes (Management and Trans 
boundary Movement) Rules, 2016 as well as other Environmental norms in future. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall 
visit the industry within 7-days to verify the contentions made by it during the hearing, process 
the case and send its report/ concrete recommendations to decide the application. 

3) Further action shall be taken after the receipt of the report from the Regional office. 
And whereas, the unit was accordingly granted authorization under the Hazardous & 

Other Wastes (Management & Trans boundary Movement) Rules, 2016 vide no. HWM/Fresh/SAS/2024/ 
25929322 dated 11/10/2024, valid upto 30/9/2026 for a special condition mentioned as under: 
1) The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the ‘competent 
authority regarding the service station. 

2) The unit will get its EC amended from MoEF&CC, SEIAA within 2-months, failing which the bank 
guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed. 

And whereas, the site of the service centre was visited by the officer of the Regional 
Office, SAS Nagar on 9/12/2024 and It was observed as under: 
1) The site is being used as a service center for ‘Tata Vehicles’ & was in operation during the visit. 
2) The service station has installed ETP for treatment of effluent generated from washing of 

vehicles and the same was in operation during the visit. 
3) The service station has maintained record regarding operation of ETP and as per record about 3- 

4 KLD of effluent is treated daily in the ETP, After treatment the same is discharged into sewer 
network of the buillding. As such, the service station is not operating on LD, as per the consent 
granted to it. 

4) The DG set of 25 KVA has been provided with canopy but inadequate stack height. 

2) 

R2[T 231



=0 

5) The service station has also failed to submit revised Environmental Clearance regarding 

operation of service station in the sald project for continuing its operation, as per special 
condition mentloned in the consent to operate and authorization granted under the Hazardous 
& Other Wastes (Management & Trans boundary Movement) Rules, 2016. 

And whereas, the project proponent was found not complying with the provisions of the 
Air (Prevention and Control of Pollution) Act, 1981, thus, violating the provisions of the said Act 
intentionally and deliberately. 

And whereas, the project propanent was Issued show cause notice for revocation/ 
cancellation of consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of Pollution) Act, 1974 issued vide Board's letter no. 5016-17 dated 
03/01/2025 alongwith opportunity of personal hearing before the Senior Environmental Engineer (2P-1) 
of the Board on 13/1/2025. 

And whereas, the representative of the project proponent attended the personal 
hearing and submitted written reply, which was taken on record. He further informed during hearing 
that they are pursuing the promoter i.e., M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 
DEVELOPERS for getting the revised EC and requested to give some time to obtain the same. He further 
assured to comply with the other observations of the visiting officer of the Board. 

And whereas, it was deliberated during the hearing that earlier CTOs were granted to 
the project proponent on 22/11/2022 (valid upto 30/9/2026) with main conditions that the main 
developer (i.c. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its 
Environment Clearance revised / amended from the competent authority regarding the service station. 
However, the promoter has failed to submit the revised EC even after lapse of more than two years. 

And whereas, the project proponent was also granted authorization under the 
Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 on 11/10/2024 
(valid upto 30/9/2026) with the main condition that the unit will get its EC amended from MoEF&CC, 
SEIAA within 2 months, failing which the bank guarantee amounting to Rs. 1.0 lac submitted by the unit 
shall be encashed but the project proponent again failed to comply with the said condition within 
stipulated time period. 

And whereas, after hearing, the Senior Environmental Engineer (ZP-1) of the Board 
decided as under: 
1) The consent to operate granted to the project proponent under the provisions of the Water Act, 

. 1974 and Air Act, 1981 shall be revoked/ cancelled. Further, the authorization granted under the 
Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 shall be 
cancelled being the project proponent failed to comply with the conditions mentioned therein. 

2) Environmental Engineer, Regional Office, SAS Nagar shall encash the bank guarantee submitted 
by the industry amounting to Rs. 1 lac (One Lakh) immediately. 

3) Further action under u/s 33-A/ 31-A of the Water (Prevention & Control of Pollution) Act, 1974 
and the Air (Prevention & Control of Pollution) Act, 1981 shall be initiated against the industry 
for its closure. 
Further action will be taken after receipt of report from the Environmental Engineer, PPCB, 
Regional Office, SAS Nagar. 

And whereas, the proceedings of the personal hearing were conveyed to the fl"l‘s well 
as Regional Office, SAS Nagar vide Board's letter no. 5478 -79 dated 23/1/2025 for compliance. 

4 

And whereas, the Competent Authority after considering all the material facts, records 
and as per decision no. 1 as mentioned above, it has been decided to cancel the consent to operate 
obtained by the industry under the Air (Prevention and Control of Pollution) Act, 1981, due to aforesaid 
reasons. 

As such, in exercise of the powers conferred under the provisions of the Air (Prevention 
& Control of Pollution) Act, 1981, the consent to operate obtained by the industry un 
Act, is hereby, cancelled due to the aforesaid said reasons/ violations. 

Environm 
€~ for & on behalf of the 

Pupjab Pollution Control Board 

€ndst. no. 5 859 Dates? U1 ~2S 
A copy of the above is forwarded to the Environmental Engineer, Punj; Pollution 

Control Board, Regional Office, SAS Nagar for information and further necessary action. 

¢ for & on behalf of the 
Purjab Pollution Control Board 

E-Noting - 27514853 
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M/s RSA Dynamic Motors LLP, 
Ground Floor, Tricity Trade Tower, 

Zirakpur- Patiala Road, Distt. SAS Nagar 

Subject: Cancellation of authorization granted under the provisions of the Hazardous and 

Other Wastes (Management and Transboundary Movement) Rules, 2016 

Whereas, it is mandatory on part of the industry to obtain the authorization of the Board 

for handling its hazardous waste as per the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 framed under Environment (Protection) Act, 1986. 

And whereas, it is also mandatory on the part of the industry, generating hazardous 

waste to provide adequate and appropriate facilities for collection, storage and disposal of the 

hazardous waste generated by it. 

And whereas, the industry was granted consent to operate under the Water (Prevent
ion 

& Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2022/20045279 dated 10/10/
2022 and the 

Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/SAS/2022/2
0419899 dated 

22/11/2022, valid upto 30/9/2026, subject to certain conditions alongwith the following special 

conditions: 

1) The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. % 

2) The project proponent shall install the water meters at various points on its provided 

arrangement for the recirculation of washed water and maintain the record of water meter
s so 

as to verify the zero discharge. 

And whereas, the unit (RSA Dynamic Motors LLP) was issued a show cause notic
e for 

refusal of authorization applied under the provisions of the Hazardous and Other Wastes (
Management 

and Trans boundary Movement) Rules, 2016, alongwith an opportunity of personal heari
ng before the 

Senior Environmental Engineer (ZP-1) of the Board on 8/8/2024, wherein, it was decid
ed as under: 

1) The project proponent shall submit Bank guarantee amounting to Rs. 1 lac as an assura
nce to 

comply with the provisions of the Hazardous and Other Wastes (Management and Trans 

boundary Movement) Rules, 2016 as well as other Environmental norms in futu
re. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar
 shall 

visit the industry within 7-days to verify the contentions made by it during the hearing, process 

the case and send its report/ concrete recommendations to decide the applicat
ion. 

3) Further action shall be taken after the receipt of the report from the Regional office. 

And whereas, the unit was accordingly granted authorization under the Hazardous & 

Other Wastes (Management & Trans boundary Movement) Rules, 2016 vide no. HWM)/Fres
h/SAS/2024/ 

25929322 dated 11/10/2024, valid upto 30/9/2026 for a special condition mentioned as und
er: 

1) The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. o 

2) The unit will get its EC amended from MoEF&CC, SEIAA within 2-months, failing which the bank 

guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed. 
3 

And whereas, the site of the service centre was visited by the officer of the Regional 

Office, SAS Nagar on 9/12/2024 and it was observed as under: 

1) The site is being used as a service center for ‘Tata Vehicles’ & was in operation during the visit. 

2) The service station has installed ETP for treatment of effluent generated from washing of 

vehicles and the same was in operation during the visit. 

3)  The service station has maintained record regarding operation of ETP and as per record about 3- 

4 KLD of effluent is treated daily in the ETP. After treatment the same is discharged into sewer 

network of the building. As such, the service station is not operating on ZLD, as per the consent 

granted to it. 

4) The DG set of 25 KVA has been provided with canopy but inadequate stack height. 

5) The service station has also failed to submit revised Environmental Clearance regarding 

operation of service station in the said project for continuing its operation, as per special 
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condition mentioned in the consent to operate and authorization granted under the Hazardous 
& Other Wastes (Management & Trans boundary Movement) Rules, 2016. 

And whereas, the project proponent was found not complying with the provisions of the 
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 
Act, 1981, thus, violating the provisions of the said Act intentionally and deliberately. 

And whereas, the project proponent was issued show cau 
cancellation of consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1974 issued vide Board's letter no. 5016-17 dated 03/01/2025 alongwith opportunity of personal hearing before the Senior Environmental Engineer (zP-1) of the Board on 13/1/2025. 

se notice for revocation/ 

And whereas, the representative of the project proponent attended the personal hearing and submitted written reply, which was taken on record. He further informed during hearing that they are pursuing the promoter i.e., M/s TRICITY TRADE TOWER D EVELOPED BY GS PROMOTERS & DEVELOPERS for getting the revised EC and requested to give some time to obtain the same. He further assured to comply with the other observations of the visiting officer of the Board. 
And whereas, it was deliberated during the hearing that earlier CTOs were granted to 

the project proponent on 22/11/2022 (valid upto 30/9/2026) with main conditions that the main 
developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its 
Environment Clearance revised / amended from the competent authority regarding the service station, 
However, the promoter has failed to submit the revised EC even after lapse of more than two years. 

And whereas, the project proponent was also granted authorization under the 
Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 on 11/10/2024 
(valid upto 30/9/2026) with the main condition that the unit will get its EC amended from MoEF&CC, 
SEIAA within 2 months, failing which the bank guarantee amounting to Rs. 1.0 lac submitted by the unit 
shall be encashed but the project proponent again failed to comply with the said condition within 
stipulated time period. 

And whereas, after hearing, the Senior Environmental Engineer (ZP-1) of the Board 
decided as under: 
1) The consent to operate granted to the project proponent under the provisions of the Water Act, 

1974 and Air Act, 1981 shall be revoked/ cancelled. Further, the authorization granted under the 
Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 shall be 
cancelled being the project proponent failed to comply with the conditions mentioned therein. 

2) Environmental Engineer, Regional Office, SAS Nagar shall encash the bank guarantee submitted 
by the industry amounting to Rs. 1 lac (One Lakh) immediately. 

3) Further action under u/s 33-A/ 31-A of the Water (Prevention & Control of Pollution) Act, 1974 
and the Air (Prevention & Control of Pollution) Act, 1981 shall be initiated against the industry 
for its closure. 

4) Further action will be taken after receipt of report from the Environmental Engineer, PPCB, 
Regional Office, SAS Nagar. 

And whereas, the proceedings of the personal hearing were conveyed to the MC as well 
as Regional Office, SAS Nagar vide Board's letter no. 5478 -79 dated 23/1/2025 for compliance. 

And whereas, the consent to operate granted under the Water (Prevention and Control 
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 were revoked/ 
cancelled vide Board's letter no. 5536-37 and 5538-39 dated 24/1/2025. 

And whereas, the Competent Authority after considering all the material facts, records 
and the observations of the visiting officers and as per the decision no. 1 of the hearing as mentioned 
above has decided to cancel the authorization granted under the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, due to aforesaid reasons. 

As such, in exercise of the powers conferred under the provisions of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, the authghi under the aforesaid Rule, is hereby, cancelled due to the above said reasons. 

c_  for & on behalf of the. 
. Punjab Pollution Control Board 

Endst.no._S S 4§ 
Dated 

A copy of the above is forwarded to the Environmental Engineer, Pu 
Control Board, Regional Office, SAS Nagar for information and further necessary action. 

Environmen! \\\f)(— 

ford oo bepalrofthe” L 
Purjjab Pollution Control Board 
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N/s RSA Dynamic Motors LLP, 

Ground Floor, Tricity Trade Tower, 
Zirakpur- Patiata Road. Distt. SAS Nagar 

Subject Naotice toissue directions u/s 33-A of the Water (Prevention & Cantrol of Pollution) fet, 

1974 and n/s]l&l the Air (Prevention & Contral of Pallution) Act, 1941, 

Whereas, it is obligatory on the part of the industry to ebtain the cansent 10 

INOC) of the Board as required u/s 25 of the Water (Prevention & Contro! of Pollution) Act, 1974 and u/s 

21 0f the Air (Prevention & Control of Pollution) Act, 1981, for establishment of industey 

And whereas, it is mandatory on the part of the industey to obtain the consent of the 

Board to operate an outlet / plant as required u/fs 25/26 of the Water (Preventian % Cantral of Poliution) 

Act. 1974 and /s 21 of the Air (Prevention & Control of Pollution) Act, 1921 for discharge of effluent / 

envssion arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate ant 

appropriate effluent treatment facilities / emissions, 50 as to contain the various pollutants within the 

standards laid down by the Board, in the effluent / emissions discharged by it 

And whereas, the unit has been granted ‘Consent to Operate’ under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS[2022/20045275 dated 

10/10/2022 and under the Air (Prevention & Control of Pollution) Act, 1981 vice no 

CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, both having validity upto 30/03/2026, wubject 1o 

certain conditions alongwith following additional conditions: 

i The main developer (ie. M/s TRICITY TRADE TOWER DEVELOPED 8Y G5 PROMOTERS 2 

DEVELOPERS) shall get its Environment Clearance revised | amended from the competent 

authority regarding the service station. 

/i The project proponent shall install the water meters at various points on its provided arrangement 

for the recirculation of washed water and maintain the record of water meters 5o 25 to verify the 

zero discharge. 

And whereas, the unit (RSA Dynamic Motors LLP) was issued a show czuse notice for 

refusal of authorization applied under the provisions of the Hazardous and Other Wastes (Management 

and Trans boundary Movement) Rules, 2016, alongwith an opportunity of personal nearing nefore 

Senior Environmental Engineer of the Board on 08.08.2024 in the said hearing, it was decided as under: 

1) The project proponent shall submit Bank guarantee amounting to Rs. 1 lac 23 2n assurznce to 

comply with the provisions of the Hazardous and Other Wastes (Management and Trans boundzry 

Movement) Rules, 2016 as well as other Environmental norms in future. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shzll 

the industry within 7 days to verify the contentions made by it during the hearing, process the case 

and send its report/concrete recommendations to decide the application. 

3) Further action shall be taken after the receipt of the report from the Regiona| office. 

And whereas, the unit was accordingly granted authorization under the Hazardous & 

Other Wastes (Management & Trans boundary Movement) Rules, 2016 vice noc 

HWM/Fresh/SAS/2024/25929322 dated 11/10/2024, having validity upto 30/03/2025 for 5 special 

condition mentioned as under: 

i The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. 

ii.  The unit will get its EC amended from MOEF&CC, SEIAA within 2 months, failing which the bank 

guarantee amounting to Rs. 1.0 lac submitted by the unit shzll be encashed 
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Al whereas, the site of the sevice centre was visited by the officer of the Regional \ 

Office, SAS Nagar on 09 12 2024 During visit, it was observed as under 

1o The site is being used as a serviee ter for “Tata Vehicles' & was in operation during the visit 

The service st hasinstalled 110 for treatment of effluent generated from washing of vehicles 
and the same was in operation du gy the visit 
The semvice station has maintained record regarding operation of ETP and as per record about 3.4 
MLD of effiuent is treated daily in the ETP. After treatment the same is discharged into sewer 
network of the building, As such, the service station is not operating on ZLD, as per the consent 
granted to it 

The DG set of 25 KVA has been provided with canopy but inadequate stack height 
The service station has also 

of service station in the 
mentioned in the 

ailed to submit revised Environmental Clearance regarding operation 
said project for continuing its operation, as per special condition 

‘Consent to Operate’ and authorization granted under the Hazardous & Other 
Wastes (Management & Trans boundary Movement) Rules, 2016. 

And whereas, the project proponent was found not complying with the provisions of the 
‘ater (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 

1981 and is operating its unit without obtaining consent to operate of the Board as required under the 
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 
1981, thus, violating the provisions of the said Acts intentionally and deliberately. 

W, 

And  whereas, the project proponent was issued show cause notice for 
revocation/cancellation of ‘Consent to Operate’ under the Water (Prevention & Control of Pollution) Act, 
1874 and the Air Act, 1974 issued vide Board's letter no. 5016-17 dated 03/01/2025 alongwith opportunity 
of personal hearing before the Senior Environmental Engineer (ZP-1) of the Board on 13/01/2025. 

And whereas, the representative of the project proponent attended the personal hearing 
and submitted written reply, which was taken on record. He further informed during hearing that they 
are pursuing the promoter i.e, M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 
DEVELOPERS for getting the revised EC and requested to give some time to obtain the same. He further 
assured to comply with the other observations of the visiting officer of the Board. It was deliberated during 
the hearing that earlier CTOs were granted to the project proponent on 22.11.2022 (valid upto 
30.09.2026) with main condition that the main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY 
GS PROMOTERS & DEVELOPERS) shall get its Environment Clearance revised / amended from the 
competent authority regarding the service station. However, the promoter has failed to submit the 
revised EC even after lapse of more than two years. Thereafter, the project proponent was also granted 
authorization under HOWM rules, 2016 on 11.10.2024 (valid upto 30.09.2026) with the main condition 
that the unit will get its EC amended from MOEF&CC, SEIAA within 2 months, failing which the bank 
guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed but the project proponent 
again failed to comply with the said condition within stipulated time period. 

And whereas, after hearing the officers of the Board and the representative of the project 
preponent, the Senior Environmental Engineer (ZP-1) of the Board decided as under: 

1) The Consent to operate granted to the project proponent under the provisions of the Water Act, 
1974 and Air Act, 1981 shall be revoked/ cancelled. Further, the authorization granted under the 
Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 shall be 

cancelled being the project proponent failed to comply with the conditions mentioned therein. 

2) Environmental Engineer, Regional Office, SAS Nagar shall encash the bank guarantee submitted by 

the industry amounting to Rs. 1 lac (One Lakh) immediately. 

3) Further action under u/s 33-A/ 31-A of the Water Act, 1974 and Air Act, 1981 shall be initiated 

against the industry for its closure. 

4) Further action will be taken after receipt of report from the Environmental Engineer, PPCB, 

Regional Office, SAS Nagar. 

And whereas, the proceedings of the hearing dated 13.01.2025 taken by Senior 

Environmental Engineer of the Board have been conveyed to the industry vide Board's letter no. 5478 

dated 23.01.2025. 

fl7 
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And whereas, the consents 1o operate brained by the ind b e provisions of 

the Water Act, 1974 and the Alr Act, 1981 have e A I el e preeloms o 
been revoked/cantelled vi 5% s S ancelled vide Raard's letter nos. 5536 

dated 2001,.2025 and 5538 dated 24.01 2025 respectively 
And wherea 5 hereas, the authorization obtained by the industey under the Hazardous & other 

Waste Management Rules, 2 rement Rules, 2006 has been cancelled vide Board's letter no. 5547 dated 24 01.2025 

Conteal And where. 9 St W whereas, the industry is violating the provisions of the Water (Prevention 
of Pollution) Act, 1974 Proavi L1974 and Air (Prevention & Control of Pollution) Act, 1981 intentionally and deliberately 

A e T nd whereas, the matter has been considered by the Competent Authority of the Board 
and it has been decidel . s been decided to issue notice u/s 33-Aof the Water (Prevention & Control af Pallution) Act, 1974 

& u/s 314 3 Ve u/s A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

alter aft ) ter attording an opportunity of personal hearing, due to aforesaid violations 

Now, therelore, the Punjab Pollution Control Board, in exercise of the powers conferred 

upon it u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 & u/s 31-A of the Air (Prevention 
& Control of Pollution) Act, 1981 proposes to direct you as under: 

i) That the industry shall take all necessary steps to close down its operations. 

i) That the industry shall stop forthwith discharging any effluent / emissions from its premises of 

through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of the 

Board. 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity available to the industry. 

v) That DG sets (if any) installed by the industry shall be sealed. 

As such, you are, hereby, afforded an opportunity to appear in person before the Chief 

Environmental Engineer (P) Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 

21.02.2025 at 11.00 AM to explain your failure to comply with provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981, failing which, it waill 

be presumed that the industry has nothing to say in the matter and further action under the provisions of 

the said Acts, will be taken against the industry, without any further notice / opportunity. 

for & on behalf of the 
Punjab Pollufion Cgntrol Board 

Endst. no. _fl[é_ 
Dated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar for information and necessary action. It is requested to inform the 

industry regarding date & time of hearing. 
. 

7] -1/ - 

Environmental Engineer (2P-1) 

U%%’» - 
Environmental neer (ZP-1) 

s for & on behalf of the 
Punjab Pollution Control Board 
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S AN 0E-1, T N, W i, V- 1000) Empegnme 

Phenn nu,ons -2301182 et e-mail 7 pp:biefl ?pyahw .com 

REGISTERED 
1o 

M/s RSA Dynamic Motors LLP, 

Ground Floor, Tricity Trade Tower, 

Zirakpur- Patiala Road, Distt. SAS Nagar 

Subject: Proceedings of the personal hearing given to M/s RSA Dynamic Motors LLP, Ground 

Floor, Tricity Trade Tower, Zirakpur- Patiala Road, Distt. SAS Nagar w.r.t natice to Issue 

directions u/s 33-A of the Water Act, 1974 and u/s 31-A of the Air Act, 1981 before the 

Chief Environmental Engineer (P) of the Board on 21/02/2025. 

The following were present: 

From Board's side: 

1) Er. Gursharan Dass Garg, Sr. Environmental Engineer (2P-1) 
2)  Er. Rohit Singla, Environmental Engineer (2P-1) 

From Project Proponent side: 

Sh. Harmanjot Singh, Advocate 

The officer of the Board brought out that the unit was granted ‘Consent to Operate’ under 

the Water (Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2022/20045279 dated 

10/10/2022 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no 

CTOA/Fresh/SAS/2022/20419899 dated 22/11/2022, both having validity upto 30/09/2026, subject to 

certain conditions alongwith following additional conditions: 

i.  The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 

authority regarding the service station. 

iil.  The project proponent shall install the water meters at various points on its provided 

arrangement for the recirculation of washed water and maintain the record of water meters 

so as to verify the zero discharge. 

The unit (RSA Dynamic Motors LLP) was issued a show cause notice for refusal of 

authorization applied under the provisions of the Hazardous and Other Wastes (Management and Trans 

boundary Movement) Rules, 2016, alongwith an opportunity of personal hearing before the Senior 

Environmental Engineer of the Board on 08.08.2024 in the said hearing, it was decided as under: 

1) The project proponent shall submit Bank guarantee amounting to Rs. 1 lac as an assurance 

to comply with the provisions of the Hazardous and Other Wastes (Management and Trans 

boundary Movement) Rules, 2016 as well as other Environmental norms in future. 

2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar 
shall visit the industry within 7 days to verify the contentions made by it during the hearing, 
process the case and send its report/concrete recommendations to decide the application. 

3) Further action shall be taken after the receipt of the report from the Regional office. 

The unit was accordingly granted authorization under the Hazardous & Other Wastes 
(Management & Trans boundary Movement) Rules, 2016 vide no. HWM/Fresh/SAS/2024/25929322 
dated 11/10/2024, having validity upto 30/09/2026 for a special condition mentioned as under: 

L. The main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS) shall get its Environment Clearance revised / amended from the competent 
authority regarding the service station. 

4 e i 
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i o, failing which 1o The unit will et its 1€ amended frorm Mol TRCC, SEIAA within 2 months, ey 

bank gaarantec amounting ta B4 10 Lac submitted by the unit shall be ene 

The site of the sorviee ¢ enter w, r, SAS Hlage Cvisited by the officer of the fegional Office, SA% Hagac 
on 0912 2000 During visit, it was observid a¢ uniler 

Lo The site is being used as 

g ashing of 2 The service station has installed (19 for treatment of effluent generated from washing 
vehicles and the same was in operation during the visit 
The service station has maintained record regarding operation of £TP and as per record about KD of effluent is treated daily in the TP After treatment the same is discharged into sewet network of the building, As such, the service station is not operating on 2LD, as per the consent granted o it 

The DG set of 25 KVA has been provided with canopy but inadequate stack height. The service station has 
operation of servico st, 

ek W the visit Aservice center for Tata Velicles' # was in operation during 

also failed 10 submit revised Environmental Clearance regarding 
ation in the said project for continuing its operation, as per special condition mentioned in the ‘Consent to Operate’ and authorization pranted under the Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016, The project proponent was found not complying with the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 and is operating its unit without obtaining consent to operate of the Board as required under the Water (Prevention & Control of Pallution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1921, thus, violating the provisions of the said Acts intentionally and deliberately. 

The project proponent was issued show cause notice for revacation/cancellation of erate’ under the Water (Prevention & Control of Pollution) Act, 1974 and the Air Act, 1974 issued vide Board's letter no. 5016-17 dated 03/01/2025 alongwith opportunity of personal hearing before the Senior Environmental Engineer (ZP-1) of the Board on 13/01/2025. 
The representative of the project proponent attended the personal hearing and informed during hearing that they are pursuing the promoter i.e., M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS for getting the revised EC and requested to give some time to obtain the same. He further assured to comply with the other observations of the visiting officer of the Board. It was deliberated during the hearing that earlier CTOs were granted to the project proponent on 22.11.2022 (valid upto 30.09.2026) with main condition that the main developer (i.e. M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & DEVELOPERS) shall get its Environment Clearance revised / amended from the competent authority regarding the service station. However, the promoter has failed to submit the revised EC even after lapse of more than two years. Thereafter, the project proponent was also granted authorization under HOWM rules, 2016 on 11.10.2024 (valid upto 30.09,2026) with the main condition that the unit will get its EC amended from MOEF&CC, SEIAA within 2 montbhs, failing which the bank guarantee amounting to Rs. 1.0 lac submitted by the unit shall be encashed but the project proponent again failed to comply with the said condition within stipulated time period. 

‘Consent to Op: 

After hearing the officers of the Board and the representative of the project proponent, the Senior Environmental Engineer (ZP-1) of the Board decided as under: 

1) The Consent to operate granted to the project proponent under the provisions of the Water 
Act, 1974 and Air Act, 1981 shall be revoked/ cancelled. Further, the authorization granted 
under the Hazardous & Other Wastes (Management & Trans boundary Movement) Rules, 2016 
shall be cancelled being the project proponent failed to comply with the conditions mentioned 
therein. 

2) Environmental Engincer, Regional Office, SAS Nagar shall encash the bank guarantee 
submitted by the industry amounting to Rs. 1 lac (One Lakh) immediately. 
Further action under u/s 33-A/ 31-A of the Water Act, 1974 and Air Act, 1981 shall be initiated 
against the industry for its closure. 

3) 

4) Further action will be taken after receipt of report from the Environmental Engineer, PPCB, 
Regional Office, SAS Nagar. 

: -18- 
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The proceedings of the hoaring dated 13.01,2025 taken by Senior Environmental Eagiocer 

of the Board have been conveyed to the industry vide Board's letter no. 5478 dated 23.01 2024 

The consents to operate obtained by the industry under the provisions of the Water Act, 

1974 and the Air Act, 1981 have been revoked/cancelled vide Board's letter nos. 5536 dated 24 01.2025 

and 5538 dated 24.01.2025 respectively. 

The authorization obtained by the industry under the Hazardous & other Waste 

Management Rules, 2016 has been cancelled vide Board's letter no. 5547 dated 24.01.2025 

The industry is violating the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 intentionally and deliberately 

The matter has been considered by the Competent Authority of the Board and it has been 

decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 31-A of 

the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry after affording 

an opportunity of personal hearing, due to aforesaid violations. 

As such, notice to issue directions u/s 33-A of the Water Act, 1974 and u/s 31-A of the Air 

Act, 1981 issued to the industry vide Board's letter no. 5911 dated 07/02/2025 alongwith an opportunity 

to appear in person before the Chief Environmental Engineer (P) Punjab Pollution Control Board, Vatavarn 

Bhawan, Nabha Road, Patiala on 21.02.2025 at 11,00 AM with following proposed directions: - 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent / emissions from its premises of 

through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of the 

Board. 

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the supply 

of electricity available to the industry. 

v) That DG sets (if any) installed by the industry shall be sealed. 

iv 

The representative of the service station attended the hearing and informed that he has 

filed appeal before the Appeliate Authority regarding the decisions of the hearing dated 13.01.2025 

before the Senior Environmental Engineer of the Board/cancellation of consents to operate under the 

Water Act, 1974 and the Air Act, 1981. 

It was observed by the Chief Environmental Engineer (P) of the Board that the service 

station is operating at the site without submitting revised environmental clearance required to be 

obtained by the parent project promoter- M/s TRICITY TRADE TOWER DEVELOPED BY GS PROMOTERS & 

DEVELOPERS for operation of the unit, inspite of ample time of more than 2 years. As such, at this stage, 

the service station can’t operate at the site without getting necessary approval/environmental clearance 

and is a fit case for closure of the unit. 

After hearing the officers of the Board and the representatives of the industry, the Chief 

Environmental Engineer (P) of the Board decided as under: 

A)  The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

1) That the industry shall take all necessary steps to close down its operations. 

2) That the industry shall stop forthwith discharging any effluent / emissions from its premises 

or through any mode. 

3) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 

the Board. 

4) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect 

the supply of electricity available to the industry. 

5) That DG sets (if any) installed by the industry shall be sealed. 

240



-ug- 

B Environmental Engineer, Regional Office, SAS Nagar shall ensure the compliance of the directions 

a5 per decision no. 1 and submit compliance report within 7-days 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

hearing 
' 

27| e/>f>e° 
Environmental I"cc:fi?-ll 

f for & on behalf of the 
Punjab Pollution Contro) oard 

endst. no._G 2719 Dated Qifl’gg 
Acopy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar for information and compliance. ' 

> ot 
j‘ Envlvonmcnl;‘ gl eemp-l) 

for & on behalf of the 
Punjab Pollution Control Board 

-20- 
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Government of Punjab 
Department of Science, Technology and Environment 

0 of the Appellate Authority Constituted under the Water (Prevention and Control of Pallution) Act 1974 and the Air (Prevention and Control of Pollution) Act 5 oS 

To 5% 
The Member Secretary, 
Punjab Pollution Control Board, 
Nabha Road, Patiala. 

No.99/5L0/AA/2025/ EX 
Dated 

Appeal filed by M/s RSA Dynamic Motors LLP, Ground Floor, Tricity Trade 
Subject: 

Tower, Zirakpur-Patiala Road, District SAS Nagar (Water Act). 

Please refer to the subject cited above. 

2 The subject cited appeal has been decided by the Appellate Authority-cunt- 
Secretary to Government of Punjab, Department of Science, Technology and Environment 
sice order dated 10.03.2025. bl 
3 Please find enclosed herewith a certified copy of the said order dated 
10.03.2025 for information and necessary action. 

sdi- 
Senior Law Officer 

" Appellate Authority Endst. No.99/5L0/AA/2025/ 898~ Go0  Dated 7y |:gons 
A copy of the above is forwarded to the following for information and 

v action please: 

sonal Assistant to Secretary to Government of Punjab, Department of Science, 
hnology and Environment, Room N0.322-323, 3rd Floor, Mini Secretariat, Punjab, 
or-3, Chandigarh. 

"e Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. 
I1/s RSA Dynamic Motors LLP, Ground Floor, Tricity Trade Tower, Zirakpur-Patiala Road, 
District SAS Nagar. 

necess 

P 

Senior Law Officer 
Appellate Authority 

Endst. No. 99/SLO/AA/2025/ Dated 
4 copy of the above is forwarded to the Chairman, Punjab Pollution Control 

Board, Nabha Road, Patiala for information please. 

sdf - 
Senior Law Officer 

Appellate Authority 
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Before the Appellate Authority Constituted under the Water (Prevention and Contro| of Poliution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. 

Government of Punjab, Department of Science, Technology and Environment 

Appeal No 99/SLO/AN2025 

Date of Filing'21.02.2025 

Date of Decision:10.03 2025 

M’s RSA Dynamic Motors LLP, Ground Floor, Tricity Trade Tower, Zirakpur - Patiala 
Road. District SAS Nagar. 

Vs. » 

Punjab Pollution Control Board and Others. 

Present 1. Sh. O.P Sharma alongwith Sh. R. Kartikaya, Advocates on behalf of 
the Appellant. = 

(5]
 

Sh. Rantej Sharma, Environmental Engineer alongwith Sh. Arshdeep 
Singh. Assistant Environmental Engineer on behalf of Punjab 
Pollution Control Board. 

ORDER 

The present appeal has been filed by M/s RSA Dynamic Motors LLP u/s 
28 of the Water (Prevention and Control of Pollution) Act, 1974 to challenge the order 
dated 24.01.2025 of the Punjab Pollution Control Board whereby consent to operate 
has been revoked and the Bank Guarantee is invoked for a condition alleged to 
beyond the control of the Appellant. A prayer has been made for prohibiting the Punjab 
Pollution Control Board from withdrawing any permission and taking any further action 
for requirement of amendment of the Environmental Clearance since the Appellant is 
not the project proponent with further prayer for direction to the Punjab Pollution 
Control Board to demand the amendment of the Environmental Clearance from the 
project proponient i e . the lessor of the Appellant (owner of the property) 

2) Upon notice. the Board has put in its appearance through Environmental 
Engineer Regional Office. SAS Nagar 

iy, Te 
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3) Parties were heard 

4)  The counsel for the Appellant stated that the Appellant had entered into a lease 

agreement with M/s G.S. Promoters and Developers, for the lease of 19415 square 

foot area in the project of NAC Zirakpur-Tricity Trade Towers and the Appellant was 

authorized to use the premises for commercial purpose of running and operating car 

dealership businesses which comprises of cars, spares, etc. and running workshop, 

accidental repairs and washing cars. The Appellant is the authorized dealer for TATA 
Motors. The Appeliant has obtained Consent to Operate of the Board under the Water 
(Prevention and Control of Pollution) Act, 1974 for discharge of effiuent, issued on 
10,10 2022 valid upto 30.09.2026 wherein the appellant was permitted automobile . 
servicing. repairing. painting, washing of vehicles, etc. app also obtained the 
authorization thereafter on the directions of the Board undef the Hazardous Waste 
Management Rules on 14.10.2024. The appellant has also requested the Board Vide 
fepresentation dated 11.11.2024 to withdraw the clause of Environmental Clearance 
due to the fact that original owner of the property can seek amendment. The Board 
however had again issued notice on 03.01.2025 seeking to n;voke and cancel the 
consent to operate granted to the appellant. 

The counsel further stated that the appellant appeared before the Board 
Authority on 13.01.2025 and clarified the position that the Appeliant cannot seek 
amendment of the Environmental Clearance as the property is owned by the 
developer/project proponent. The appellant vide letter dated 18.01.2025 has 
requested the project proponent to obtain amended Environmental Clearance or to 
take up the matter to the Competent Authority. The appellant has given reply to the 
show-cause notice on 24.01.2025 informing the Punjab Pollution Control Board that 
amended Environmental Clearance can only be obtained by Tricity Trade Towers and 
requested to withdraw the notice, However, the Board vide order dated 24.01.2025 
nas revoked the Consent to Operate granted under the Water (Prevention and Control 
of Poliution) Act. 1974 and also encashed the Bank Guarantee of Rs. One Lakh and recommended for further action under the Pollution Control Laws. With these facts the 
Counsel for the appellant requested to quash the order dated 24.01.2025 and for 
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issuing directions to the Board not to withdraw the permission and not to take further 

action for requirement of amendment of Environmental Clearance. The Counsel 

further prayed for issuance of directions to the Board to demand the amendment of 

the Environmental Clearance from the project proponent (owner of the property) 

5) The officer of the Board stated that the project proponent M/s G S 

Promoters and Developers was granted Consent to Operate under the Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act. 1981 valid upto 31.03.2023 for commercial complex namely Tricity 

Trade Towers having a hotel of 135 rooms. 200 number offices. The project wa; visited 

by the officer of the Board on 09.12.2024 when it was observed that there is one 

showroom and service center of TATA Motors operating in the project, which has been 

separately granted Consent to Operate under the Water (Pgevention and Control of 

Pollution) Act. 1974 and the Air (Prevention and Control of F’;ollution) Act, 1981 having 

vahdity upto 30.09.2026 subject to certain conditions alongwith additional condition 

that the main developer i.e. M/s Tricity Trade Towers developed by M/s G.S. 

Promoters and Developers shall get Environmental Clearance. revised/amended from 

the Competent Authority regarding the service station. With the issuance of a notice, 

the project proponent M/s G.S. Promoters and Developers was given hearing before 

the Member Secretary of the Board on 17.01.2025 which was attended by Sh. 

Sukhwinder Singh, Senior Manager. The representative had stated the project 

oroponent has given the building to RSA Dynamic Motors (TATA Agency) for 

commercial purpose only and if the Board wants to take any action on the said 

establishment. it can take action against the same and assured to comply with the 

conditions of the Environment Clearance. The representative requested for renewal of 

consents. 

The officer of the Board further stated that the Appellant has been 

separately given hearing on 13.01.2025 before the Senior Environmental Engineer 

7t was decided to revoke/cancel the consents granted to the establishment 

The Goard has accordingly revoked the Consent to Operate of the appellant RSA 

Oynanmic Motors (TATA Agency). The officer stated that the TATA Agency cannot 

operate the service station without the amendment in the conditions of the 

/Lbu{;l' / 
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£avironmental Clearance and can only operate the showroom at the site. The officer 

of the Board requested for dismissal of the appeal 3 
a After hearing the parties and examination of the relevant record it 1s 

rved that at the time of grant of Consent to Operate under the Water (Prevention 

antrol of Poliution) Act. 1974, Air (Prevention and Control of Pollution) Act. 1981 

he authonzation under the Hazardous & Other Wastes (Management and 

Transhoundary Movement) Rules, 2016 to the appellant, the Board has imposed a 

and C 

an 

| condition with regard to the obtaining of revised Environmental Clearance for / 

aperation of service station. The condition imposed by the Board is reasgnable 

and the action taken is just and legal. 

It is further observed that in view of the violation being committed, the 

Soard has granted hearing to both the parties separately i.e. the project proponent M/§ 

3§ Promoters and Developers as well as appellant M/s RSA Dynamic Motors. It is 

for the parties to decide further course of action to cure the shortcoming of obtaining 

the revised Environmental Clearance for the operation of the service center by the 

sopeliant The counsel for the appellant in fact has suffered a statement during the 

course of arguments that the project proponent has applied for the amended 

Environmental Clearance. 

8) After consideration of the entire facts and circumstances of the case, it 

s clear that the project has to make compliance of the conditions of the Environmental 

Clearance and without Environmental Clearance, the service station cannot be 

operated by the appellant in the car showroom at the present site. | do not find any 

reason to interfere in the order passed by the Board, hence, the appeal filed by the 

appellant is declined 

) However, if the operation of the showroom (without service station) is 

vermissible at the present site then the appellant shall apply for the Consent to 

Operate of the Punjab Pollution Control Board under the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act. 1981 The Board is directed to decide the consent application on merits 

7 filed by the appellant 
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record 

10.03.2025 

Pronounced 

~ 5% 
6= 

The appeal stands disposed of in above terms. File be consigned to 

Sd/- 
(Priyank Bharti, IAS) 

Secretary to Government of Punjab, 

Department of Science, Technology 
and Environment, Chandigarh. 

Certified Copy 

~ 
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Government of Punjab 
Oepartment of Science, Technology and Environment 

J— 
Office of the Appellate Authority Constituted under the Water (Preveatien-and Cfl""‘*'%‘ 
*ollution) Act 1974 and the Air (Prevention and Controt o Pollutipr) Act:1981. S 

3 < 
To 

The Member Secretary, 
Punjab Pollution Control Board, 
Nabha Road, Patiala. 

Ne.100/SLO/AA/2025/ 

Dated 

Subject: Appeal filed by M/s RSA Dynamic Motors LLP, Ground Floor, Tricity Trade 
Tower, Zirakpur-Patiala Road, District SAS Nagar (Air Act). 

Please refer to the subject cited above. 

The subject cited appeal has been decided by the Appellate Authority-cum= 

Secretary to Government of Punjab, Department of Science, Technology and Environment 

urder dated 10.03.2025. o 

3 Please find enclosed herewith a certified copy of the said order dated 

10,03 2025 for information and necessary action. 

sdl- 
Senior Law Officer 

" Appeliate Authority 
Endst, Mo, 100/5L0/AAJ2025/ G03-T0 S Dated 7 )q I,zc 25 

A copy of the above is forwarded to the following for information and 

nacessary action please: 

i} Personal Assistant to Secretary to Government of Punjab, Department of Science, 

Technology and Environment, Rcom M0.322-323, 3rd Floor, Mini Secretariat, Punjab, 

or-9. Chandigarh. 

wronmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. 

*/v RSA Dynamic Motors LLP, Ground Floor, Tricity Trade Tower, Zirakpur-Patiala Road, 

District SAS Nagar @ ‘L 

mfikwfi - 
Senior Law Officer 
Appellate Authority 

Endst. No. 100/SLO/AA/2025/ Dated 

A copy of the above is forwarded to the Chairman, Punjab Pollution Control 

©oard, Nabha Road, Patiala for information please. 

sdl - 
Senior Law Officer 
Appellate Authority 
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Before the Appellate Authority Constity S f Polluti uted under the Water (Prevention and Contro of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1881. 

Government of Punjab, Department of Science, Technology and Environment 

Appeal No. 100/SLO/AA/2025 

Date of Filing:21.02.2025 

Date of Decision:10.03.2025 

/s RSA Dynamic Motors LLP, Ground Floor, Tricity Trade Tower, Zirakpur - Patiala 

Road, District SAS Nagar. 

Vs. 

Punjab Pollution Control Board and Others. 

Present 1 Sh. O.P Sharma alongwith Sh. R. Kartikaya, Advocates on behalf of 

the Appellant. e 

2. Sh. Rantej Sharma, Environmental Engineer alongwith Sh. Arshdeep 

Singh, Assistant Environmental Engineer on behalf of Punjab 

Pollution Control Board. 

ORDER 

The present appeal has been filed by M/s RSA Dynamic Motors LLP u/s 

31 of the Air (Prevention and Control of Pollution) Act, 1981 to challenge the order 

4dated 24 012025 of the Punjab Pollution Control Board whereby consent to operate 

has been cancelled and the Bank Guarantee is invoked for. a condition alleged to 

s2yend the control of the Appeliant. A prayer has been made for prohibiting the Punjab 

Selution Control Board from withdrawing any permission and taking any further action 

for requirement of amendment of the Environmental Clearance since the Appellant is 

At the project proponent with further prayer for direction to the Punjab Pollution 

Sontrol Board to demand the amendment of the Environmental Clearance from the 

sroect proponent i.e.. the lessor of the Appellant (owner of the property). 

2 Upon notice, the Board has put inits appearance through Environmental 

Cngineer. Regional Office, SAS Nagar. 

soufh 
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3 Parlies were heard 

The coun: 

agreement :'r\ 5:‘ forthe Appeliant tated that the Appellant had entered into 2 lease 

agreement wi 

foot area m\:h Ws G S. Promoters and Developers. for the lease of 19415 square 

_\,,;10 cized | '@ project of NAC Zirakpur-Tricity Trade Towers and the Appeliant was 

au 3 
‘ 0 lo use the premises for commercial purpose of running and operating car 

- =rship businesses which comprises of cars, spares, etc. and running Worksnop 

:;;::Z"":LT:":‘T:; 
:‘Vasmng cars. The Appellant is the authorized dealer for TATA 

= .en“cr: an: e as oblan@ Consent to Operale of the Board under the Water 

. ol of Pollution) Act, 1974 for discharge of effiuent, issued on 

© 102022 vald upto 30.09.2026 wherein the appellant was permitted automobile 

servicing. repaning. painting, washing of vehicles, etc. The consent to operate undsr 

the Air (Prevention and Control of Pollution) Act, 1981 was also obtained The 

appeliant has also obtained the authorization thereafter on the directions of the Boarc 

under the Hazardous Waste Management Rules on 14 10.2524 The appellant has 

3ls0 requested the Board Vide representation dated 11.11.2024 to withdraw the clause 

of Environmental Clearance due to the fact that original owner of the property can seek 

amenament. The Board however had again issued notice on q3.01.2025 seeking o 

revoke ang cancel the consent fo operate granted to the appellant. 

The counsel further stated that the appellant appeared before the Board 

Authority on 13.01.2025 and clarified the position that the Appefiant cannot seek. 

amandment of the Environmental Clearance as the property is owned by the 

seveloperiproject proponent. The appellant vide letter dated 18.01.2025 has 

“equested the project proponent to obtain amended Environmental Clearance or o 

take up the matter to the Competent Authority. The appellant has given reply to the 

show-cause notice on 24.01.2025 informing the Punjab Pollution Control Board that 

smended Environmental Clearance can only be obtained by Tricity Trade Towers and 

requested o withdraw the notice. However, the Board vide order dated 24.01.2025 

a5 cancelled the Consent to Operate granted under the Air (Prevention and Control 

of Pollution) Act. 1981 and also encashed the Bank Guarantee of Rs. One Lakh and 

recommended for further action under the Pollution Control Laws. With these facts the 

Counse! for the appellant requested to quash the order dated 24.01.2025 and for 

iesuing directions to the Board not to withdraw the permission and not fo take further 

[t} hu‘n‘h 
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action for requirement of amendment of Environmental Clearance. The Counsel 
further prayed for issuance of directions (o the Board to demand the amendment of 

the Environmental Clearance from the project proponent (owner of the property) 

The officer of the Board stated that the project proponent Mis G.S 

Promoters and Developers was granted Consent to Operate under the Water 
Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Poliution) Act. 1981 valid upto 31.03.2023 for commercial complex namely Tricity 
T1ade Towers having a hotel of 135 rooms, 200 number offices. The project was visited 
by the officer of the Board on 09.12 2024 when it was observed that there is one 
shewroom and service center of TATA Motors operating in the project, which has'been 
separately granted Consent to Operate under the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 having 

vandity upto 30.09.2026 subject to cerlain conditions alongwith additional condition 
that the main developer i.e. M/s Tricity Trade Towers developed by Mis G.S 

Promolers and Developers shall get Environmental Clearance revised/amended from 

ihe Competent Authority regarding the service station. With the issuance of a notice. 

the project proponent M/s G.S. Promoters and Developers was given hearing before 

ihe Member Secretary of the Board on 17.01.2025 which was attended by Sh 

Surhwinder Singh, Senior Manager. The representative had stated the project 

orcpenent has given the building to RSA Dynamic Motors (TATA Agency) for 

commercial purpose only and if the Board wants to take any action on the said 

establishment, it can take action against the same and assured to comply with the 

conditions of the Environment Clearance. The representative requested for renewal of 

consents. 

The officer of the Board further stated that the Appellant has been 

separately given hearing on 13.01.2025 before the Senior Environmental Engineer 

wherein it was decided to revoke/cancel the consents granted to the establishment. 

The Board has'accordingly revoked the Consent to Operate of the appellant RSA 

Dynamic Motors (TATA Agency). The officer stated that the TATA Agency cannot 

cuerale the service station without the amendment in the conditions of the 

—n/ronmental Clearance and can only operate the showroom at the site. The officer 

of the Board requested f;ar dismissal of the appeal. 

G 'J)j—l(.h' 
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6) After hearing the parties and examination of the relevant record itis 

ived ihat at the time of grant of Consent lo Operate under the Water (Prevention 

and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act. 1981 

and fhe authonization under the Hazardous & Other Wastes (Management and 
Transboundary Movement) Rules, 2016 1o the appellant, the Board has imposed a 

special condition with regard to the obtaining of revised Environmental Clearance for 

the overalion of service station. The condition imposed by the Board is reasonable 

and the action taken is just and legal 

obse onse 

It is further observed that in view of the violation being committed, the 

Board has granted hearing to both the parties separately i.e. the project proponent M/s 

G & Promoters and Developers as well as appellant M/s RSA Dynamic Motors It 1s 

for the parties to decide further course of action to cure the shortcoming of obtaining 

the revised Environmental Clearance for the operation of the service center by the 

appellant. The counsel for the appellant in fact has suffered a statement during the 

e of arguments that the project proponent has applied for the amended 

cnvironmental Clearance. 

™ Aiter consideration of the entire facts and circumstances of the case, it 

s clear that the project has to make compliance of the conditions of the Environmental 

Clzarance and without Environmental Clearance, the service station cannot be 

operated by the appellant in the car showroom at the present site. | do not find any 

reason to interfere in the order passed by the Board, hence, the appeal filed by the 

appeliant is declined. 

g) However, if the operation of the showroom (without service station) is 

cermissible at the present site then the appellant shall apply for the Consent to 

Operate of the Punjab Pollution Control Board under the provisions of the Water 

Erevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Poilution) Act, 1981 The Board is directed to decide the consent application on merits 

f filed by the appellant 

g;,,jukh- 
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10) The appeal stands disposed of in above terms. File be consigned to 

record 

Sd/- 
(Priyank Bharti, IAS) 

1003 2025 Secretary to Government of Pur:lab. 

Pronounced 
Department of Science, Technology 

and Environment, Chandigarh. 

Certified Copy 
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